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HOUSE OF THE PEOPLE
Friday, Tth May, 1954,

- The House met at a Quarter Past
Eight of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

FiLms DIvISION

*2298, Sardar Hukam Singh: Wil
the Minister of Information and Broad-
casting be pleased to state:

(a) whether any students were

* trained under the scheme for impart-

ing practical training in the produc-

tion of documentary fllms at the Films

Division in Sound Recording, Photo-

graphy or Direction during the last
iwelve months;

(b) if so, what was the number; and

(c¢) whether any such trained techni-
cians have been employed in the Films
Division?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). Yes, Sir. Three candidates were
trained; one other is still receiving
training,

(c¢) The three candidates who have
completed the training have applied
for posts of Assistant Cameraman in
the Films Division and will be consi-
dered for appointment along with
other applicants.

Sardar Hukam Singh: May I know
whether fresh students would be
admitted to this training and this is

148 PSD
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to be continued, or whether only two
or three batches are to be trained?

Dr. Keskar: The idea of giving
training is not simply to train up
people for our own use, but as we
have a very well equipped establish-
ment it was thought that it might be
useful for the trade in general if we
train a certain number of technical
men and more people will be taken
though the number will have to be
limited.

Sardar Hukam Singh: May I know
whether only the people already em-
ployed are trained, or whether fresh
students from outside are also admit-
ted?

Dr. Keskar: The number of students
to be trained is limited, but we take
people from outside every year de-
pending on the seats available.

Shri K. P. Tripathi: May I know if
there is any arrangement for training
students in documentary flims to be
produced for history and geography;
if not, whether it is proposed to.send
some students outside India for the
purpose of special training in the pro-
duction of films for history and geo-
graphy?

Dr. Keskar: I have not understood
the first part of the question.

Mr. Speaker: Whether there is any
scheme for training students outside
India in the production of documen-
tary fllms? I think that is a different
question, b

Dr. Keskar: Training under any
technical education is not the work
of this Ministry. We have got our
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own specialists in documentaries one
or two of whom have been sent out to
get further training.

OFPICERS SENT ABROAD

#2299, Shri S. N. Das: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of Officers who
were sent on duty to foreign countries
by the Ministry in 1953;

(b) the purposes for which they

were sent; and

(ci the total amount of expenditure
incurred on this account?

The Minister of Commerce (Shri
Karmarkar): (a) 16.

(b) A statement is laid on the
Table of the House. [See Appendix
IX, annexure No. 46]

(e) About Rs. 91,500.

Shri 8. N. Das: May I know in how
many of these cases when officers
were sent on duty, they stayed in
foreign countries beyond the period
for which they were required to stay
there?

Shri Karmarkar: I do not think
they stayed in foreign countries for
any time longer than it was neces-
sary.

Shri 8. N. Das: May I know whe-
ther the officers who were sent abroad
were asked to submit reports and in
how many cases these have been
received?

Shri Karmarkar: Sometimes as in
the case of G.A.T.T. a report is sub-
mitted and in other cases they report
to the Ministry,

Shri Bansal: From the statement I
find that officers went to attend the
sessions of G.A.T.T. thrice during the
course of last year. May I know, in
view of this, whether Government is
thinking of inviting at least one of
the sessions of G.A.T.T. to be held in
Indie?
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Shri Karmarkar: That is a very
good suggestion, but we shall have to
consider it.

Dr. Ram Subhag Singh: May I know
whether any officer went abroad in
1953 on the invitation of any foreign
Government or on the invitation of
any foreign agency and not on duty
of the Government of India?

Shri Karmarkar: So far as I can
see, the Commonwealth Finance
Ministers’ Conference was a Cammon-
wealth Conference, but otherwise the
ofﬂcers were sent on our own errnnd.

Hanproom Cess Funp

%#2300. Pandit D, N. Tiwary: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government are aware
that there is dis-satisfaction among
the handloom-workers of Bihar over
the allocation of amount as share te
Bihar out of the cess fund;

(b) whether the attention of Gov-
ernment has been drawn to the reso-
lution of the executive committee of
the Bihar State Handloom-workers
Conference in December, 1953 in this
respect; and

(c) the basis of allotment?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). No, Sir.
Government of India deal with the
Bihar Government and have not
heard anything specific from them.

(c) This is explained in paragraphs
24 and 25 of the First Annual Report
of the All-India Handloom Board,
copies of which are available in the
Library of the House.

Pandit D. N. Tiwary: May I know
whether any representation was made
to Government by the handloom
weavers in Bihar for fixing the
allotment on handloom basis and not
on the basis of yarn lifted?
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The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
Such representations are often re-
ceived, but I cannot recollect if there
has been any authoritative represen-
tation, nor is Government considering
changing the basis of allotment.

Pandit D. N. Tiwary: What is the
harm, or what is the difficulty in
Government acceding to the request
for alloting quota on handloom basis?

Shri T. T. Krishnamachari: The
harm really is that we have no real
idea of the exact number of hand-
looms that do exist. Investigations
which have been made from time to
time by Government reveal that
there is a lot of ghost looms and we
cannot really proceed alloting funds
on the basis of data which is avowed-
ly unreal.

Pandit D. N. Tiwary: Are Govern-
ment awdre that due to the paucity of
yarn in Bihar, the Bihar handloom
weavers could not be given more yarn
and therefore the difficulty* arises due
to this in allotment of grants.

Shri T. T. Krishnamachari: That is
a different matter altogether. If re-
presentations are made we can com-
municate with the Government of
Bihar with regard to this and see if
we can remedy the defect that has
been pointed out.

Shri Bhagwat Jha Azad: May I
know if the Government are aware
that out of this quota allotted, the
various backward areas, especially
the tribal people for example in the
district of Santal Parganas, they are
not at all given anything out of this
and have Government received any
complaint from the people of back-
ward areas or from their representa-
tives in the House of the People?

Shri T. T. Krishnamachari: The
position really is that we would like
to help the backward areas apart from
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any allotments that we make. The
hon. Member knows that representa-
tions have been made and I have
promised to look into this matter pro-
vided some more data is given to us.

UNEMPLOYMENT AT FARIDABAD

%2301. Shri D. C, Sharma; Will the
Minister of Rehabilitatlon be pleased
to state the efforts that are being made
to relieve unemployment at Faridabad?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): Go¥ern-
ment has decided to give certain faci-
lities to Industrialists at Faridabad.
A copy of the Press Note issued in
this connection is placed on the Table
of the House. [See Appendix, IX,
annexure No. 47.] Schemes for the
setting up of 6 industries have al-
ready been finalised and between
them they are expected to provide
employment to about 1,000 persons.
Schemes for other industries are also
under examination. Efforts are also
being made to shift some Govern-
ment Offices to Faridabad. Mean-
while, employment has been provid-
ed for about 1,500 persons in the
construction works of Rehabilitation
Colonies in Delhi and Relief-Cum-
Employment works at Faridabad.

Shri D. C. Sharma: May I know
how many persons have taken ad-
vantage of the Press Note which hag
been issued by the Ministry; and how
many persons have applied for grants
and all those facilities which the
Ministry is going to provide to indus-
trialists?

Shri J. K. Bhonsle: I have not got
the list of persons who applied for
grants. Quite a number of indus-
trialists have applied for it and we
are negotiating with about six firms,
If these six go through, we should be
in a position to employ about 1000
persons.

Shri D. C. Sharma: May I know
which are the industries that are
going to receive top priority in this
matter?
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Shri J. K. Bhonsle: Artificial silk
factory, diesel engine factory, hinges
and hardware goods, electrical goods
ete.

Dr. Ram Subhag Singh: Is it true
that land prices and electricity and
water rates in Faridabad are higher
than in any other industrial centres,
and if so, what steps do Government
contemplate to reduce the rates with
a view to giving a fillip to industry,
so that more people may be em-
ployed?

nhﬂ J. K. Bhonsle: It is very diffi-
cult to answer that gquestion straight-
away. But as far as I know, all pos-
sible facilities are being given to In-
dustrialists at Faridabad in the matter
of water and electricity rates.

Shri Gidwani: Do Government pay
for the transport charges of these
fifteen hundred displaced persons who
are being sent there on construction
work? What are the wages that they
earn every day?

Shri J. K. Bhonsle: They get the
usual wage, and Government do pay
for their transport.

TRADE WITH RUSSIA

#2302, Shri Wodeyar: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the total value of gaods import-
ed from and exported to Russia after
the signing of the Indo-Russian Trade
Agreement;

(b) whether Government have im-
ported any capital goods from Soviet
Russia under the Agreemenrt; and

(c) what goods have been exported
from India to Russia under this
agreement?

The Minister of Commerce (Shri
Karmarkar): (a) to (¢). A statement
is laid” on the Table of the House.
[See Appendix IX, annexure No. 48.]

Shri Wodeyar: May I know the
rates on which the goods are import-
€d, and how they compare with the
goods imported from other countries?
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Shri Karmarkar: 1 am not in a
position to state that.

Shri Wodeyar: May I know whe-
ther this trade with Russia has any
gignificant repercussions on the
American trade?

Shri Karmarkar: No, the trade of
one country should have no reper-
cussion on that of another.

Shri Viswanatha Reddy: In the
statement I find only very few items
mentioned as exports from India to

" the Soviet Union. May I know whe-

ther the list given is an exhaustive
one, or there are other items also
which are to be exported to Russia?

Shri Karmarkar: This is the correct
list.

Mr. Speaker:
list?

Is it an exhaustive

Shri Karmarkar: VYes.

Shri Viswanatha Reddy: From the

statement, I find that no capital goods

have been imported from the Soviet
Union. May I know whether Gov-
ernment hawe not thought it fit to im-
port any capital goods? Or, what are
the reasons for not importing any
capital goods from Russia?

Shri Karmarkar: We leave our im-
porters to import from wherever they
like. I understand that Soviet Russia
has recently offered India hydraulic
turbines, and the offer was communi-
cated to the trade and to the Federa-
tion of Indian Chambers of Commerce
and Industry. Besides I find that
they have also offered 12 H.P. wheel
type tractors with benzine engines at
a price of Rs. 4385 c.i.f. I understand
that the Ministry of Food and Agri-
culture propose to buy four of these
tractors to find out whether they will
be suitable for small farmers.

Shri K. Subrahmanyam: According
to the statement, during the last three
months, Rs. 22 lakhs worth of goods
have been imported from Russia into
India. What are the goods that have
been imported?
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Shri Karmarkar: I should like to
have notice.

“SHATI" FOOD INDUSTRY

*2303. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any step has been taken
to develop “Shati” food industry in
Tripura;

(b) whether any representation has
been received in this. regard; and

(c) if so, what action has been taken
thereon?

The Minister of Commerce (Shri
Karmarkar): (a) to (¢) Yes, Sir. A
scheme for the development of “Shati'
food industry was submitted by a
private firm to the Planning Commis-
sion. After consulting the Govern-
ment of Tripura it has been decided
that the manufacture of Shati food
should be tried on an experimental
basis. Government of India have
accordingly sanctioned a grant of Rs.
6,000 towards implementation of this
scheme to the Tripura Government.

For the information of the House,
I might add that ‘Shati’ is variously
known as ‘Shati food', ‘Shatir Palu’,
and in Calcutta, it is known as
‘Tikhur'. This is manufactured from
a plant abundantly grown in
Tripura, Assam and West Bengal
‘Shatir Paly’ is manufactured from
the roots of a plant which is a medi-
cinal .plant, and dies out in the winter
season.

N. E. F. A

*2304. Shri Dhusiya: Will the Prime
Minister be pleased to state:

(a) what is the strength of the
gazetted posts of the engineering
personnel of the North-East Frontier
Agency; and

(b) how they are recruited?

" The Parliamentary Secretary to the
Prime Minister (Shri J. N. Hazarlka):
(a) The number of sanctioned posts
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is twenty-eight; of these twenty-three
have been filed.

(b) Officers of the rank of Assis-
tant Engineer and above are drawn
from the Central Public Works De-
partment. Recruitment to posts of the
rank of Sub-Divisional Officer and
below is made locally through a Board
constituted for the purpose by the
Governor of Assam, after the posts
have been widely advertised.

Shri Dhusiya: May I know the num-
ber recruited by the Central and State
Governments respectitely? "

Shri J. N. Hazarika: The majority
of the officers—three out of four ex-
ecutive engineers, and thirteen out of
fourteen assistant engineers—are from
the C.P.W.D. The superintending
engineer himself, who is a displaced
government servant, was appointed
direct by the Ministry of External
Affairs with the concurrence of the
Union Public Service Commission,
and the Ministries of Home Affairs
and Works, Housing and Sup-
ply. One executive engineer, and one
assistant engineer are from the Assam
P.W.D, while two SD.O's and the
mechanical engineer and the move-
ment officer have been recruited direct
by the local administration.

Shri Dhusiya: May I know the
existing number of engineering divi-
sions in that Agency?

Shri J. N. Hazarika: There are only
five divisions and twenty sub-divi-
sions, including one planning sub-
division.

POWER SUPPLY SCHEMES IN BIHAR

*2305. Shri Anirudha Sinha: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
Planning Commission have agreed to
enlarge the Five Year Plan in respect
of power supply schemes in the State
of Bihar;

(b) whether it is also a fact that a
loan of Rs. 328 lakhs has been granted
for this purpose; and

(c) it so, to which areas electric
supply is proposed to be extended?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) No, Sir.

(¢) The schemes will be
over the entire Bihar State.

st sfreg fag : a7 7€ a7 T
g f¥ guv fagre 9 adama faseh
# geort & 7@ w7 §, 7k &,
A T TS A IO fag
# fash M g @A ¥ o
Y sz 9 fer & 7

Shri Hathi: Yes, it is a fact that

spread

Bihar is short of power. For that-

purpose, the Planning Commission
have considered the electricity
schemes that have been submitted by
Government at a cost of Rs. 265 lakhs.
Out of that, Rs. 250 lakhs have been
allotted to Bihar, for the year 1954-55.

st sfrey Tag : fasel a1 39-
afew & afz @ & e fFw R
FHI A oE 9 A AT I4TE
g ?

Shri Hathk: According to the
schemes submitted, as I said earlier,
it will cover the entire State. The
important places would be Gaya and
Patna areas, the townships of......

Shri Anirudha Sinha: That is not
my question. My question is, after
the increased supply of electricity
has become available, to what use it
will be put.

Shri Hathi: That will be for
domestic, industrial and agricultural
purposes.

Shri L. N. Mishra: May I know
whether this power is to be generated
from river valley schemes or from
thermal plants, and if from river
valley schemes, from which rivers?

Shri Hathi: Some of the power
will be from the DVC, and some will
be thermal power,
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Shri L. N. Mishra: What about the
supply to North Bihar?

Shri Hathi: Thermal power.
Mysore TIMBER (EXPORT)

+2306. Shri N. Rachish: Wil the
Minister of Commerce and Industry be
pleased to state:

(a) the total quantily of Mysore
timber exported during 1952 and 1953;
and

(b) the total value of such timber?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). Presum-
ably the hon. Member is referring
to the timber grown in the Mysore
State and exported from that State.
Statistics relating to the export trade
in different commodities are not
recorded separately according to the
origin of the commodity.

Shri Muniswamy: May I know
whether timber is exported to Paki-
stan, and if so, the average annual
quantity thereof?

Mr. Speaker:
to Mysore.

The question refers

Shri Muniswamy: It refers to ex-
port of timber. I want to know whe-
ther timber is exported to Pakistan.

Shri Karmarkar: I should like to
have notice.

N. E. F. A,

*2307. Shri L. Jogeswar Singh: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that Kameng
Frontler Division in North East Fron-
tier Agency has been brought under
the administered Area; and

(b) if so, the extent of the area?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
The major portion of the XKameng
Frontier Division has been brought
under Administration.

(b) Approximately 4000 sq. miles.



2631 Oral Answers

Shri L. Jogeswar Singh: How many
unadministered areas are yet to be
brought under the administered areas?

Shri Anil K. Chanda: So far as this
sub-division is concerned, our admini-
stration practically covers the whole

of the area.

Shri L. Jogeswar Singh: How many
years will Government take to com-
plete the centralisation of administra-
tion in the yet unadministered areas?

Shri Anil K. Chanda: It is very
difficult to set a time-limit, but we
are doing our best to push our ad-
ministration right up to the frontier

as far as possible.

DisPLACED TEACHERS

«2310. Shri Gidwani: Will the Minis-
ter ~f Rehabilitation be pleased to

state.

(a) whetner Government have re-
celved representations from displaced
teachers of aided schools from West
Pakistan requesting interim payment
against the securities of their Provi-
dent Fund and deposits in Postal ac-
counts in West Pakistan;

(b) whether Government have consi-
dered their request; and

(¢) if so, what is the decision?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) Yes.

(b) and (c). Yes. A scheme for
giving relief to such teachers as are
in indigent circumstances, is under
consideration.

Shri Gidwani: May I know when
the scheme will be implemented as so
many years have passed?

Shri A. P. Jain: It is difficult for
me to fix a date. But we are taking
it up in the Ministry of Finance and
as soon as ar, agreement is reached,
it will be implemented.

Shri Gidwani: What will be the
percentage of the dues paid to them
under the scheme?
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Shri A. P. Jain: It would not be
proper for me to disclose the details
of the scheme when it i under con-
sideration. Of course, the final scheme

will be published.

INDIAN MISSIONS ABROAD

#2312, Shri Sanganna: Will the
Prime Minister be pleased to state:

(a) whether steps on the lines sug-
gested by the Public Accounts Com-
mittee in para. 16 of their Seventh re-
port Vol. I for 1952-53, have been
taken for the strengthening of the
budgetary and financial control of
Indian Embassies and Missions
abroad; and '

(b) if so, what are they?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda) (a)
Yes; preliminary steps have been
taken and further action is in pro-
gress.

(b) The inadequacy of financial
control arose out of initial diff-
culties attendant on the opening of a
large number of new offices with the
assistance of wuntrained staff and
want of general instructions or
precedents to guide their steps.
Trained staff have replaced untrain-
ed ones in several places, and this
process of replacement is in progress. .
Detailed instructions have been
issued regarding the preparation of
budget estimates, adherance to finan-
cial rules of the Government, main-
tenance of proper departmental ac-
counts and control over expenditure
and avoidance of particular irregu-
larities which came to notice from
time to time through administrative
inspections and audit reports.

Recently a Foreign Service Inspec-
torate has been formed. A senior
Finance Officer will be associated with
the inspecting team when it goes out
on its first inspection which will be
mainly of an exploratory character.
The Inspectors assisted by the Finance
Officer will examine the matter and
suggest "'methods of better financial
checks, over expenditure incurred by
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the Missions, In due course, the
Inspectorate may be expanded or
regional offices may be set up to
enable periodical internal audit and
financial check of the activities of our
Missions abroad to be carried out.

Shri Sanganna: May I know whe-
ther the functions of the Financial
Adviser attached to the High Com-
missioner in UK. have been defined,
and if so, by whom?

Shri Anil K. Chanda: The Audit
Officer attached to the High Commis-
sioner in London is directly under
the control of the Auditor-General,
and the rules have been made by the
Auditor-(:‘;eneral.

Shri Sanganna: It has been sug-
gested by the Public Accounts Com-
mittee that Financial Adviser attach-
.ed to the High Commissioner in UK.
must be made subordinate to the
Finance Ministry and not to the
High Commissioner. What action
has been taken on it?

Shri Anil K. Chanda: The whole
question is being examined in detail
in the Ministry.

Dr. Suresh Chandra: Have certain
irregularities come to the notice of
the Government in regard to the
purchase of the Indian Embassy
building in Paris, news about which
appeared in the Press?

‘Shri Anil K. Chanda: I would like
to have notice.

Dr. Ram Subhag Singh: How soon
do Government expect to replace the
untrained staff which the hon. Deputy
Minister referred to, by trained staff,

and what is the procedure for train-
ing that staff? .

Shri Anil K. Chanda: The process
is already going on. As I said, a
number of these wuntrained officers
have been replaced by trained ones.
It is a continuous process.

SALT

*2313. Shri Muniswamy: (a) Will
the Minister of Production be pleased
%o state whether it is a fact that
representations have been received
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by Government from the salt manu-
facturers of Marakkanam, South Arcot
District regarding the difficulties in
the manufacture and marketing of
salt?

(b) If so, what action was taken
on the representations?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) One representation has
been received from certain salt pro-
ducers of the Marakkanam Salt
Factory.

(b) The points raised in the repre-
sentation are under the consideration
of the Government.

Shri Muniswamy: May I know whe-
ther Government are aware that
manufacturers of salt are manufac-
turing salt in unlicensed land, thereby
causing innumerable difficulties to-
those who pay licence fees?

The Minister of Production (Shri
K. C. Reddy): Yes. This question has
already been considered and the
House is aware that we have taken
adeqguate steps in the matter,

Shri Ramachandra Reddi: May I
know whether there is any marketing
organisation for salt?

Shri R. G. Dubey: There is no-
marketing organisation.

Shri Muniswamy: May [ know whe-
ther any specific instructions will be
given to the officers concerned to
examine the sodium chloride per-
centage correctly?

Shri R. G. Dubey: I think there is.
some confusion about this matter.
There is a certain Standard laid
down by the Indian Standards Insti-
tution, and according to those speci-
fications salt is taken to the laboratory
at Madras and the analysis is actually
done by the Institution. The Officer
has nothing to do with it.

Shri Ramachandra Reddi: May I
know whether the possibility of en-
trusting the marketing business to
State organisation authorities has
been examined”
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Shri R. G. Dubey: This question
does not arise, because Government
have certain factories in Sambhar,
Kharagoda etc. They have got their
own organisation. But otherwise, it
is a private industry entirely and we
have nothing to do with it except a
general sort of supervision regarding
distribution etc.

MarTHON DAM

*2314. Shri H, N. Mukérjee: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that th~
Maithon Dam was scheduled to be
completed by the end of 1954-55; and

(b) what progress has been made
so far and whether the project is
likely to be completed by the target
date?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) 60 per cent. of the work on
Earth Dam has been completed while
work on the Concrete Dam has also
commenced. The Dam is expected to
be completed by the target date. The
gates will take 3 months more.

Shri H. N. Mukerjee: May I know
it it is a fact that 50 per cent. of the
work on the concrete dam was sche-
duled to be rcompleted by 1953-54,
but that actual work has not begun
and a full working season has been
lost already? '

Shri Hathi: The original schedule
for the work was that the completion
of the dam would be by September
1954? But because of late deliveries
of the plant, the work could not
begin according to that schedule.
But as the hon. Member has mention-
ed, the latest target is 1954-55, and
work is going according to that
schedule,

- Dr. Ram Subhag Singh: May I know

whether the original plans for the
Maithon and Panchet dams are likely
to be changed slightly?
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Shri Hathi: I do not think so. It
may be about Panchet, but I am not
quite sure.

Pandit Munishwar Datt Upadhyay:
By what time power will be avail-
able from this dam?

Shri Hathi: The original tentative
schedule was—end of 1954. But it is
likely that it may be late by a few
months. It depends upon the arrival
of the turbines and generators.

Pandit Munishwar Datt Upadhyay:
May I know whether the construction
of the power house has been started?

Shri Hathi: Not yet constructed.

L]
House RENT CHARGED FROM DISPLACED-
NS

*2315. Shri Shobha Ram: Will the
Minister of Rehabilitation be pleased
to state what principles are adopted
in determining the house rent to be
charged from the displaced persons
in urban areas?

The Minister of Rehabilitation
(Shri A. P. Jain): A statement giving
the required information is laid on the
Table of the House. [See Appendix
IX, annexure No. 49.]

Shri Shobha Ram: May I know
whether this amount is charged from
DPs. in all the towns or whether
there is any discrimination made on
the basis of population?

‘ Shri A. P. Jain: No discrimination
is I?eing made. The principles on
which rent is charged are laid down.

‘8hri Shobha Ram: May I know
whether the D.Ps. settled on agri-

cultural land have to pay the house-
rent?

8hri A. P. Jain: In fact, this ques-
tion does not relate to agricultural
land. It relates only to urban areas.
Nonetheless, I am prepared to answer
it No rent is being charged on
houses alloted to agriculturists.

Shri Shobha Ram: My question is
this. Where D. Ps. are settled on land
in the vicinity of towns, but reside
in the towns, have they to pay house-
rent or not?
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shri A. P. Jain: So far as urban
areas are concerned, rent is being
charged from the allottees.

FrencH INDIA

#2316, Shri Raghuramaiah: Will
the Prime Minister be pleased to
slate:

(a) whether Government have re-
ceived any proposals from the Govern-
ment of France suggesting condo-
minium status for French India; and

(b) if so, what reply Government
have given®

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
No.

(b) Does not arise.

Shri Raghuramaiah: May I know
whether there is any other specific
proposal received from the Govern-
ment of France which is going to
form the basis of discussions on the
14th of this month in Paris?

Shri Anil K. Chanda: No specific
proposals have been made. A dele-
gation will go from here to Paris and
hold discussions there.

Shri Raghuramaiah: May 1 know
whether there is any truth in one of
the newspaper reports flashed from
Paris that in a note delivered to our
Prime Minister at Colombo, the French
Government wanted a clear outline
of the concessions India would grant
in case of French withdrawal?

Shri Anil K. Chanda: I am not
aware of it.

The Prime Minister (Shri Jawahar-
lal Nehru): May I say I have not
received any letter at Colombo as
alleged by the hon. Member?

TWAR REPARATIONS MACHINERY

*2317. Sardar Hukam Singh: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Inspection Team
set up to carry out the necessary exar
mination of the items of machinery
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of war reparations received from
Germany and to suggest  possible
uses of these machines, have comple-
ted the examination now; and

(b) whether all the machines would
be usable by I and II priorities of
Defence and Railways?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Yes, Sir.

&) No, Sir. ‘

Sardar Hukam Singh: May 1 know
what was the number and book-value
of the stores that are still lying there,
and have not been given to any
Government organization?

Sardar Swaran Singh: Actually, it
is not a case of giving to any Govern-
ment organization. In fact Govern-
ment organization is not requiring
any one of them. The total number
of machines was 743. I have not got
the figures relating to the book-value.

Sardar Hukam Singh: May I know
whether, if they are not required by
Government, they are now to be sold
in auction, or, what use is going to
be made of those machines?

Sardar Swaran Singh: Tenders have
been invited with regard to the re-
maining machines.

CoaL PropucTION FUND

*2318. Shri S. N. Das: Will the
Minister of Production be pleased to
state:

(a) whether the account of the
Coal Production Fund which has
ceased to function, have since been
finalised;

(b) if so, the amount outstanding
thereof; and

(c) how this amount is proposed

to be spent?

The Minister of Production (Shri
K. C. Reddy): (a) No; the accounts
relating to certain items have yet to

- be finalised.

(b) Thg final position of the
accounts is not yet available.
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(c) Does not arise at present. .

Shri S. N. Das: In view of the reply
to my question put on 7th September,
1851, it was stated by the then
Finance Minister, Mr. Tyagi, that the
accounts have not been finalized, and
in view of the present reply—after
three years—that the accounts have
not still been finalized, may I know
the reasons why accounts have not
been finalized so far?

Shri K. C. Reddy: They relate to
several programmes and several
schemes adopted under this Fund.
Most of the items have been finalized,
but a few of them are still outstand-
ing. Till the finalization of the
accounts of the particular schemes
which are still outstanding is com-
pleted, it will not be possible to
strike a final account. Every effort
is being made to finalize the accounts
and it is hoped we will be able to do
it very shortly.

Shri S. N. Das: May I know the
provisional accounts of debit and
credit?

Shri K. C. Reddy: No provisional
accounts have been struck. With
regard to several schemes and items,
the accounts have been finalized.
With regard to a few of them, the
final accounts have not been drawn
up. The final accounts covering the
whole scheme will be available only
.a little later.

COMMUNITY PROJECT IN ORISSA

*2319. Shri Sanganna: Will the
Minister of Planning be pleased to
refer to page 12 of Kurukshetra for
April 1954 in respect of “progress in
Orissa” and state:

(a) whether it is a fact that the
Community Projects in Orissa are
working under various handiceps;

and =

(b) if so, what steps have been
taken by Government to improve
the situation? '

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, the
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Projects were somewhat handicappéed
for lack of equipment.

(b) The position has now materially
changed. 6 tractors, 6 microscopes,
Y refrigerators, 36 pumping sets, I
station wagon, 7 jeep trailers, 23 jeeps
and 4 cinema units have already been
supplied, and for the rest indents
have been placed on the Director-
General, Supplies and Disposals India
Supply Mission, Washington.

Shri Sanganna: May I know whe-
ther the handicaps enumerated in
Kurukshetra have retarded the pro-
gress of work behmd the Scheduled
time?

Shri Hathi: No. That had not
handicapped it. In fact, what is
meant here is—if the hon. Member
goes through the article carefully—
in the preliminary stages, there
were difficulties. But the tempo of
public co-operation was so much that
we have been able to achieve the
targets.

Shri Sanganna: May I know whe-
ther the Government .of India have
issued instructions to all the State
Governments to maintain all the
literature of the community projects
in the State language so that people
can understand the implications of
the project?

Shri Hathi: We have issued instrue-
tions that literature about the com-
munity project in the regional
languages should be published.

Dr, Rama Rao: The Deputy Minis-
ter said that six microscopes have
been supplied. May I know if these
microscopes have been manufactured
by the Ordnance Depot. or, are they
imported?

Shri Hathi: They are imported.

Shri Sarangadhar Das: May I know
if it is fact that the location of offices
and officers’ quarters in the sub-
divisional headquarters in Balasore
District, in respect of the Com-
munity project, is also considered to
be a handicap?
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Shri Hathi: I have no information
on that point.

‘HiNDUSTAN' CARS

#2320, Shri Shobha Ram: Will the
Minister of Commerce and Industry
be pleased to state the number of
the ‘Hindustan’ motor cars manu-
factured in 18537

The Minister of Commerce (Shri
Karmarkar): Under the Collection of
Statistics Act Government are requir-
ed not to disclose such information
relating to individual firms.

Shri Shobha Ram: May I know
whether the Government are aware
of the fact that the durability of these
cars is comparatively much less?

Shri Karmarkar: I am not aware of
the comparative merits. But I have
a Hindustan 14, and it is giving
satisfactory service.

g3 wifew | 5T AR &
fras wfama ford arge @ 413 & =i
fraT wgas ® TAq & ?

W ®TACRT:  Jg THRAA AR
qrF AT AEE |

Shri A. M. Thomas: May I know
whether all the parts which constitute
the assembly of this car are manu-
factured in India, and if not, what
will be the percentage and value of
the parts imported?

Mr. Speaker: Order, order. Seth
Govind Das's question is yet to be
answered.

Shrl Karmarkar: I did not follow
that question. I thought he asked
how many cars were imported.

Mr. Speaker: He wanted to know
how many parts were imported.

Shri Karmarkar: About 65 per
cent. of the parts are manufactured
here at the moment, The rest are
imporied. This reply will serve both
the questions.
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HousingLoaNns To TO DISPLACED PERSONS
IN TRIPURA

*2321. Shri Dasaratha Deb: Will
the Minister of Rehabilitation be
pleased to state:

¢a) whether it is a fact that the
Government of Tripura have stopped
advancing Housing Loans to displaced
persons in Tripura; and

(b) if so, what are the reasons?

The Minister of Rehabilitation
{(Shri A. P. Jain): (a) No.

(b) Does not arise.

Shri Dasaratha Deb: Is it a fact
that in Tripura, a large number of
refugees have already started cons-
truction in the colonies, but the work
remains undone now, because the
Government were not able to, or
willing to, give them ~any help?
Would the Government enquire into
the matter?

Mr. Speaker: What is it that the
Government is not doing?

Shri Dasaratha Deb: The Tripura
Government have now stopped ad-
vancing loans which were assured to
the people when they commenced
house-building work.

Mr. Speaker: On the assurance that
people will get loans, the work of
house-building was started, but now
Government are not giving loans.

Shri A. P. Jain: Government is
giving loans as against the allocation
of Rs. 5 lakhs for the year 1953-54.
The allocation for the current year is
Rs. 10" lakhs. So, there is no question
of stopping the loan. What probably
my friend has in mind is that at the
end of the last financial year, the
funds allocated for the year 1953-54
were exhausted, and when the new
budget allocations were made, We
were requested to make further allo-
cations, We have made the alloca-
tions and the work seems to have
started now.
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INDO-PAKISTAN AGREEMENT ON  GENERAL
. PROVIDENT FUND BALANCES

*2322. Shri Gidwanl: (a) Will the
Minister of Rehabilitation be pleas-
ed to state whether an agreement
was reached in 1950 regarding the re-
fund of General Provident Fund
Balances left by displaced Govern-
.ment servants in Pakistan?

(b) What is the total number of
accounts and the amount of General
Provident Fund Balances left in
Pakistan by the Displaced Govern-
menl Servants?

(c) What is the number and
-amount of claims recelved so far and
verified from Pakistan Government?

(d) Is it a fact that woth the
Pakistan and Indian Governments had
agreed in 1953 to complete the veri-
fication of all pending claims by June
19547

The Minister of Rehabilitation
-(Shri A. P. Jain): (a) Yes.

(b) 5,019 claims involving a sum of
Rs. 61'86 lakhs have so far been pre-
ferred by the displaced Government
Servants in India.

(c) Out of 5,019 claims referred to
Pakistan, 1,642 claims of the aggre-
gate value of Rs. 1845 lakhs have so
far been returned duly verified.

(d) The representatives of the two
~Governments who met in October
1953, to consider ways and means to
speed up verification work, felt that it
should be possible to complete the
:work by the end of June, 1954,

Shri Gidwani: May I know whe-
ther liaison officers for verification
and transfer of postal accounts have
been appointed according to the
recent agreement?

Shri A. P. Jain: Some officers have
‘been appointed. I do not know whe-
ther any particular officer has been
.appointed for this type of work.

Shri Gidwani: May I know whe-
‘ther the present rate of progress of
the verification of claims under the
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General Provident Fund balances
justifies the expectation that the re-
maining claims could be verified by
June, 19547

Shri A. P. Jain: I am very doubtful.

Shri Gidwani: What do the Govern-
ment propose to do to expedite the
same?

Shri A. P. Jain: We send the claims

"to Pakistan. We are pressing them,

but if they do not verify them, we
could not still press them to do it.

INDIANS IN CEYLON

%2323, Shri Raghuramaiab: Will the
Prime Minister be pleased to state:

(a) whether any representation
has been made to the Government
of Ceylon in respect of the recent de-
cision of the Ceylon Government to
stop renewal of temporary residence
permits and Iidentity certificates to
people of Indian origin; and

(b) if so. what reply has been re-
ceived from the Ceylon Government?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Yes, orally by the High Commission
for India in Colombo.

(b) The High Commission was told
that the renewal of temporary resi-
dence permits and issue of identity
certificates had not been stopped, but
were only temporarily suspended
pending the recommendations of the
Cabinet Sub-Committee of the Gov-
ernment of Ceylon, at present work-
ing out ways of implementation of the
Indo-Ceylon Agreement.

Shri Raghuramaiah: May I know
what conditions are imposed on
persons, before the Government of
India grants a visa under the new
policy of granting visas?

Shri Anil K. Chanda: I would like
to have notice of that question.

Shri M. D. Ramasami: May I know
whether any special arrangements
have been agreed to in regard to the
residence of the business community
which has been carrying on trade in
Ceylon for long?
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Shri Anil K. Chanda: There was no
special agreement as regards the
business community as such.

Shri Punnoose: Is there a growing
feeling among the Indian Community
in Ceylon that our negotiations with
the Ceylon Governiment have not
improved their situation? Can the
Prime Minister enlighten us on that?

The Prime Minister (Shri Jawahar-
lal Nehru): There is some such feel-
ing as evidenced by certain resolu-
tions which the meeting of their
Congress passed some few days back.

Shri Raghuramaiah: May I know
whether our Prime Minister had an
opportunity of discussing this matter
with the Prime Minister of Ceylon
and whether this aspect has been im-
press2zd on him and whether there is
any possibility of Ceylon Government
modifying their policy?

Shri Jawaharlal Nehru: The High
Commissioner is in touch with the
Ceylon Government, I had some
brief talks with him too generally
on this position. The question is not
so much of any exact new step having
been taken but rather of something
not having been done and our belief
that some steps might be taken. The
matter is under the examination of
the Ceylon Government by a Com-
mittee they have appointed.

CLassicaL Music ARTISTES

*2323-A. Shri D. C. Sharma: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether the All India Radio
maintains a list of classical music
artistes who can broadcast;

(b) whether it is a fact that a
number of artistes have been taken
off the list and if so, why; and

(c) whether efforts are being made
to get as many talented artistes as
possible to broadcast on the All India
Radio?

The Minister of Information and
Broadeasting (Dr. Keskar); May I
have your permission, Sir, to read the

- answer? It is slightly long.

7T MAY 1954

Oral Answers 2646

Mr. Speaker: Let it be as short as
possible. .

Dr, Keskar: (a) A list is maintained,
the main purpose of which is to help
the various Stations in deciding the
amount of fees to be paid to artistes.
However, to have the name of an
artiste on the list, which is a very
large one, does not automatically
entitle him to get programmes.

(b) By and large, most artistes of
some talent in classical music are on
the list of AILR. There are, however,
one or two categories of artistes whose:
names might not be there.

The first is of those who were
found below standard and were there-
fore not considered fit for broadcast-
ing. There were persistent com-
plaints from the listeners about
artistes who were poor in quality or
were half-baked. The work of screen-
ing these artistes was done by audi-
tions and some artistes who were
found below standard were put on the
waliting list until they improved them-
selves.

The second category consists of
some artistes who themselves resign-
ed from the A.LR. list as a protest.
Last year, an agitation was started
by some people in Bombay against
auditioning artistes and at that time:
some artistes boycotted and resign-
ed from A.LR. and some amongst
them refused to carry out contracts
signed by them. They had perforce
to be taken off the list at their own
demand. After some time the repre-
sentatives of these artistes saw me and
after discussion they realised that
what was being done was in their
own interests and for encouraging
deserving artistes. @ The agitation
then was withdrawn and now there-
is complete co-operation between
them and A.ILR. Such artistes as had
resigned from the list were again put
back in the list. They are now
working in thorough co-ordination. It
is, however, obvious that though they
were again put back in the list pro-
grammes could not be offered to them
at once as programme schedules are
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prepared two to three months in ad-
vance, but many amongst them have
already been booked for programmes
and the others will no doubt get them
as soon as possible.

There is a third category of two or
three top-class artistes. They want to
be paid much higher fees than the
other top-class artistes. After care-
ful consideration, we have come to
the conclusion that making such an
invidious discrimination between top-
class artistes will lead to endless
quarrels and we had to stop them
with great regret.

(¢) Every effort is made to get
the largest possible number of talent-
ed artistes. In fact, there are very
few who are not on that list. On
the other hand, there might be here
and there persons who cannot be
persuaded to broadcast because a
contract has to be signed regarding
the fee to be paid and certain other
conditions have to settled. It has
happened that an artiste might not
feel satisfled with the payment or the

conditions and might refuse to
broadcast. But such caseg are
rare.

Shri D. C. Sharma: May I know
what is the specific demand of the
top-class artistes mentioned by the
hon. Minister in his statement?

Dr. Keskar: There are only three
wp-class artistes, two from North
India and ' one from South
India. One 4s the eminent artiste
Kesari Bai. She wants to be pafd
the fee she ordinarily gets for con-
certs which is practically four to five
times what we pay to top-class artistes.
The other eminent one is Onkar Nath
Thakur. He wants to be paid Rs, 50
more than what other top-class
artistes get. There is the South
Indian artiste, Shri Ariyakudi Rama-
nuja Ayyangar. He wants to be paid
only one rupee more than what other
top-class artistes get.

I may, however, add that we have
no quarrel with these artistes. Our
relations with them are friendly.
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And, in fact, Shri Ramanuja Ayyan-
gar had, as a gesture, even agreed to
broadcast without any fees in our
national programme,

Shri D. C. Sharma: Is the hon.
Minister aware of the fact that a
statement was made on the floor of
the House that the programme of a
music festival in Delhi was not relay-
ed because some of the artistes were
off the list and the programme was,
more or less, cancelled? May I know
what he has to say about that state-
ment?

Dr. Keskar: Yes, Sir, I am aware of
the statement made on the floor of the
House. The statement is incorrect.
The reasons for the non-relay are
more prosaic than we imagine. The
Education Ministry had requested us
to organise a wide relay of the
festival that was going to be organis-
ed here. But we received the-
request about eight to ten days in
advance. Relaying on a wide scale
can be done only by two or three
transmitters that we have and we had
to transmit from late in the after-
noon till probably the morning of the
next day. Our transmitters are
engaged in broadcasting the External
Service programmes and it requires
at least four to six weeks' notice in
order that we may adjust our Exter-
nal Service Programmes in such a
way that some time might be left to-
broadcast this programme. There-
fore, we regretfully could not arrange-
that relay as was desired.

Shri D. C. Sharma: May I know if
on the list prepared by the All India
Radio. the representatives of the
various schools of Indian music are
adequately and justly represented?

Dr. Keskar: Sir, as I said, except
probably half a dozen artistes, there
is hardly any artiste of name who
is not on the list of classical musicians
of A.LR.

Shri Sadhan Gupta: May I know
if certain artistes who are admittedly
of excellent quality are excluded or
their programmes restricted because-
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they have political sympathies of a
certain kind?

Dr. Keskar: As far as I know,
classical music artistes have hardly
any politics. I am afraid the hon.
Member is referring to the case of an
eminent Calcutta artiste who is nota
classical music artiste. I am prepared
to answer the question if a question
is regularly put.

DisPLACED EDUCATIONAL INSTITUTIONS

*2324. Sardar Hukam Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) the total grant sanctioned by
the Central Government for displaced

educational institutions in Punjab
“till now:
(b) the amount actually distri-

buted so far; and

(c) whether any cases were brougnt
to the notice of thre authorities (hat
old institutions functioning in India
before Partition have also received
grants under this scheme?

The Deputy Minister of Rehabilita-
tion (Shri J. K, Bhousle): (a)
Rs. 19,66,000.

(b) Rs. 19,66,000.

(¢) Yes, grants-in-aid have been
given to some old institutions which
were functioning in India prior to
partition and whose resources were
stretched beyond their capacity on
account of the influx of displaced
students. But no old institution has
received grant by rcpresenting that it
was a disrupted institution,

Sardar Hukam Singh: What was
the highest amount given to any one
institution under (a) or (c)?

Shri J. K. Bhonsle: One lakh of
rupees.

Sardar Hukam Singh: What was
the highest total grant to any insti-
tution?

Shri J. K. Bhonsle: Whether in the
disrupted or the non-disrupted cate-
gory?
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Sardar Hukam Singh: May be any.

Shri J, K. Bhonsle: Four lakhs ef
rupees,

Sardar Hukam Singh: May I know
whether it is proposed to continue
this grant for this year also?

Shri J. K. Bhonsle: We have not
discontinued it.

Shri Gidwani: A number of old
institutions have also been given
grants. May I know, in which State
such kind of students exist and what
amounts have been given to those
institutions?

Shri J. K. Bhonsle: It is a long list;
there are twelve on the list that have
been given such amounts and the
highest amount given is Rs, 11,32.000.

CEMENT ALLOCATIONS

*2325. Shri S. N. Day: Will the
Minister of Commerce aud Industry
be pleased to state:

(a) whether the allocations of
cement to various States for the first
two quarters of 1954 have been
made; and

(b) if so, whether Government
will lay on the Table of the House a
statement showing the allocations so
made?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) A statement is laid on the
Table of the House. [See Appendix
IX, annexure No. 50.]

Shri 8. N. Das: The statement gives
information in respect of the last two
quarters of 1954, but my question
refers to the first two quarters. May
I know whether it is a mistake in the
statement or it is a deliberate state-
ment? -

Shri Karmarkar: Obviously, it must
have been a mistake. The hon. Mem-
ber asked for the information in
respect of the first two quarters of
1954 and I have recplied for the last
two quarters of 1954, My esteemed
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colleague, Shri Kidwai, is suggest-

ing to me that it refers to the first.

two quarters of 1954 that have
passed, but I am not sure of the
position.

Shri S. N. Das: With regard to the
allocations made here, may I know
which of these cases differ substan-
tially from the allccations made for
the previous two gquarters?

Shri Karmarkar: It is likely that
normally they are about the same,
Our monthly production of cement is
360,000 tons, while the demand is for
550,000 tons from consumers consist-
ing of multi-purpose projects, then
Ministries like Defence, Railways and
C.P.W.D. and then the States. It is
all a question of availability to meet
the demands.

Shri S. N. Das: What is the basis of
these allocations? May I know whe-
ther any demands from the various
States were invited, and if so, what
werce the demands and to what ex-
tent they were met?

Shri Karmarkar: Demands are
made by the States and we allocate
roughly on an average about 50 per
cent. of the demands from the Statés,
70 to 80 per cent. of the demands
from Ministries and almost the whole
of the demands in respect of multi-
purpose projects.

wz swas feg w7 A wERY
woTd fr WA @ & g @
#rde ATEATT ¥ FH aArf wE, IEHY
qU HTA F FEY TTAC T IIY
FE S Fw @ ?

it wewewT ¥ ¥ A R fEe-
Jgar & & |

Mpr. Speaker:
next question.

I am going to the

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
May I offer an explanation for the
mistake? It is a typographical error.
We have not vet allotted for the last

148 PSD
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two quarters of 1954 and it is really
for the first two quarters that the
allotment has been made. I am very
sorry for the error, which is only a
typographical error.

CHAMBAL PROJECT

#2311, Shri C. R. Chowdary: Wil
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
Rajasthan and Madhya Bharat
Governments have sent reports of
surveys and investigation of the dams
and main canals of the Chambal Pro-
ject to the Central Water and Power
Commission for the purposes of =1b-
mission of a unifled scheme to the
Planning Commission;

(b) if so, at what stage the matter
stands; and .

(¢) whether the commanded area
under this Project has been surveyed
in detail and maps prepared?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Some
estimates and plans have been sub-
mitted by Rajasthan and Madhya
Bharat for this purpose.

(b) The Chief Engineers of Rajas-
than and Madhya Bharat are prepar-
ing the combined project report and
have promised to submit it by the
end of May, 1954.

(c) Yes, Sir. The commanded area
has been surveyed in detail. Maps for
the major portion of the area have
becn prepared and for the remaining
portion are under preparation,

Shri C. R. Chowdary: May I know
the estimated cost of project and the
return that is expected of the project?

Shri Hathi: The estimated cost has
been put at Rs. 52 crores. The fin-
ancial returns are being worked out.

Shri C. R. Chowdary: May I know
if the Centre is granting any financial
assistance to this project?

Shri Hathi: That depends after the
full estimates of the project are ready
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ghri C. R. Chowdary: May I know
whether any agency is to be created
for the execution of this project, be-
cause it is an inter-State project?

Shri Hathi: It is proposed to have
a Control Board.

Shri Radhelal Vyas: May I know
whether the revised estimates of
Rs. 52 crores are for the first stage
which originally cost Rs. 33 crores,
or for the whole of the project which
cost Rs. 49 crores originally?

Shri Hathi: I think it is for the
first stage estimated.

——

WRITTEN ANSWERS TO
QUESTIONS

DispLACED PERSONS IN PEPSU

*2309. Shri Ajit Singh: Will the
Minister of Rehabilitation be pleased
to refer to starred question No. 1113
asked on the 18th December, 1853 and
state:

(a) the number of displaced persons
who have been settled in PEPSU, and

(b) the number of claims from the
displaced persons in the State?

The Minister of Rehabilitation (Shri
A, P, Jain): (a) 3.56 lakhs according
to the Census of 1951.

(b) About 21,000.

BATTERY SEPARATORS

*2308. Shrimati Sucheta Kripalani:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the policy of Government with
regard to the encouragement to be
given to Battery Separators Industry
in India;

(b) the steps taken by the Union
Government to see that their policy
is implemented by the State Govern-
ments;

(c) whether any complaints have
been received by the Union Govern-
ment from the manufacturers of Bat-
tery Separators regarding the non-
availability of suitable raw materials;
and
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(d) if so, what action Government
have taken thereon?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Government's policy in this re-
gard has been declared in their Resolu-
tion No. 5(2)T.B./52, dated 2nd
August 1952, on the continuance of
Protection to' the Motor Vehicle
Battery Industry in which Govern-
ment have declared their policy to
assist the manufacturers of separators
by making available to them the
timber required for the manufacture
of battery separators.

(b) The State Governments con-
cerned were requested to render the
necessary facilities to the firms.

(c¢) Yes, Sir. Such a complaint has
been received from one of the manu-
facturers.

(d) The matter is being pursued
with the State Government concerned.

NUGU AND BHADRA PROJECTS

488. Shri N. Rachiah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that finan-
cial assistance was granted for the
execution of Nugu and Bhadra Pro-
jects in Mysore State during 1953:

(b) if so, whether the entire amount
was spent during that period;

(¢) whether any further assistance
is proposed to be given for these
Projects; and

(d) when these Projects are to be
completed?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a) and
(b). The loan sanctioned by the
Central Governmerft for 1953-54 is
Rs. 75 lakhs, ie., Rs. 40 lakhs for
Bhadra and Rs. 35 lakhs for Nugu.

The outlay during 1853-54 was:

Bhadra Project, Rs. 56,93 lakhs,
Nugu Project, Rs. 39;25 lakhs.

The entire amount of the loan was
spent during 1853-54,
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(¢) The total loan assistance ear-
marked during the last three years of
the Plan, under the programme of
permanent improvements of scarcity
areas, is Rs. 3 crores for Bhadra (1st
Stage) and Rs. 50 lakhs for Nugu.
After taking into account the loan
sanctioned during 1953-54, the amount
available during the last two years
of the Plan will be—

Rs. 2'60 crores for Bhadra and
Rs. 15 lakhs for Nugu.

(d) The Bhadra Project (lst Stage)
and the Nugu Project are expected
to be completed by June 1956.

JIRANIA COMMUNITY PROJECT AREA

489. Shri Dasaratha Deb: Will the
Minister of Planning be pleased to
state;

(a) whether it is a fact that three
weirs, including control gale and
diversion channel have been planned
to be undertaken in Jirania Com-
munity Project Area;

(b) if so, what has been the pro-
gress of these schemes so far; and

(c) what is the filnal estimated ex-
penditure for such weirs if they are
to be undertaken?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c).
The information has been called for
from the State Governments and wiil
be laid on the Table of the House
when available,

INDIA SUPPLY M1SSION, WASHINGTON

400, Th. Lakshman Singh Charak:
Will the Minister of Works, Housing
and Supply be pleased to state the
number or value of contracts entered
into during 1951-52 and 1852-53 by
the India Supply Mission, Washing-
ton?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh):

Year No.of  Value of contracts
contracts aced
placed

1951-52 1540
1952-53 1376

Rs, 164 crores
___Ra. 54 crores
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INDO-PAKISTAN BOUNDARY LINES

491. Shri Katham: Will the Prime
Minister be pleased to state:

(a) the mileuge of the riverine
boundary lines as between the States
of Assam, West Bengal and Tripura
on the Indian side and East Pakis-
tan on the other;

(b) the mileage of boundary lines
between those States and East Pakis-
tan which run on the Pakistan banks
of the rivers leaving the beds of
such rivers to Indian side as last
agreed upon, if any, and also the
mileage of such lines that go on the

Indian banks of the rivers leaving
the beds to Pakistan; and
(c) how many times disputes on

these boundary lines have arisen till
now since the Bagge Award and how
many of them have so far been set-
tled?

The Prime Minister (Bhri Jawahar-
lal Nehru): (a) The mileage of the
riverine boundary between the States
of Assam, West Bengal and Tripura
on the one side and East Pakistan on
the other, based on the latest avail«
able survey reports, is roughly as
follows:

Assam-East Bengal: 30 Miles.
West Bengal-East Bengal: 64 miles.
Tripura-East Bengal: 186 Miles.
Total: 280 Miles.

(b) The mileage of the boundary
lines between these Indian States and
East Pakistan which run along the
Pakistan banks of the rivers and
those which run along the Indian
banks of the rivers, based on the

latest available survey reports, is ap-
proximately as below:

Boundary Boundary
running ru
on Pakistan on Indian
banks banks

Assam-East Beogal 15 miles 6 miles
Tripura-East Bengal 2 miles 32 miles

Information in respect of Waest
Bengal-East Bengal boundary is not
available. It will be placed on the
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Table of the House as soon as receiv-
ed from the Government of West
Bengal.

(c) Since the Bagge Award the
Government of Pakistan have raised
a dispute over the boundary which
runs along the Pakistan bank of the
river Surma on the Assam-East
Bengal border.

This dispute was discussed at the
Indo-Pakistan Eastern Zone Confer-
ence held in Calcutta in September-
October 1953, No agreement was
however reached and the matter is
under correspondence between the
two Governments,

IMPORT OF STORES FOR TRACTORS

492, Shri Sarangadhar Das: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether there is a ban on the
import of certain parts and stores
required for heavy tractors, bulldo-
zers and earth-moving machinery
such as (i) Caterpillar Ball Bearings,
5F 2715, 8B 4455, 8B 4454, (ii) Seals,

_(iii) Bolts and nuts and (iv) Cap-
screws; and

(b) whether these essential stores
are manufactured in India in suffi-
cient quantities and of the required
quality?

The Minister of Commerce and

Industry (Shri T. T. Krishnamachari):
(a) No, Sir.

.(bJ Excepting Ball Bearings of the
sizes specified in Appendix ‘C’ of the
Import Trade Control Policy Book for
January-June, 1954, there is no orga-

nised production of these items in the
country.

INDIANS IN INDO-CHINA .

493. Shri Sanganna: Will the Prime
Minister be pleased to state:

(a) the Indian population in Indo-
China just before and after the out-
break of Indo-China War;

(b) what is the estimated calue of
their assets at present; and
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(c) what concessions and facilities
are enjoyed by them regarding their
assets?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) On 19th December
1946, just before the outbreak of
hostilities in Indo-China, the Indian
population was estimated at about a
thousand (1000). The present figure
is estimated to be about 2,500.

(b) About Rs. five hundred million.
(Rs. 500,000,000). This is a very
rough estimate owing to the uncer-
tain value of the piastre.

(c) Apart from facilities for small
remittances to cover maintenance of
dependents in India, education ©of
children, travel expenses etc, the
following facilities are enjoyed by
Indians:

(i) Non-resident Indians are allow-
ed to transfer their entire profits.

(ii) Resident Indians can remit up-
to 50 per cent. of their profits when
they visit India.

(iii) On leaving Indo-China per-
manently, Indians ecan transfer
equivalent of three million French
Francs or roughly Rs. 40,816,

CoAL SUPPLY TO PAKISTAN

494, Shri Gidwani: Will the Min-
ister of Production be pleased to state:

(a) the quantity of coal and coke
sent to Pakistan from the 1st January
to the 31st March, 1954;

(b) whether its price was received
in cash or in any other form; and

(c) what was the price charged per
ion?

The Minister of Production (Shri
K. C. Reddy): (a) The gquantity of
coal/coke sent to Pakistan during
January-March 1954 was as follows:

January 1954 52,312 tons.
February 1954 60,888 tons.
March 1954 71,831 tons.

(b) The price was received in cash.
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(¢) The price charged was the con-
trolled pithead price of the coke or
the particular grade of coal that was
dispatched.

werww fawmr  (ofeewnw fratew)
¥Ry, st oo g®o e : T
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a1 w3 fa
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&fw, mfes ar dmfzws  afaeg
R gfmwd afr wwrf
T 8
(w) foed dim ast & w7 #Y
fafl & Fraar ua g gam; aR
(7) &F yomw & FaT @
g ?
The Minister of Information and
Broadcasting (Dr. Keskar): (a) The

Publications Division is publishing

the following magazines:

" Name  Periodicity

1. The March of India

(English) Bimontbly

2. Kashmir (English) Monthly

3. Kurukshetra ,, Monthly

4. Ajkal (Hindi) Monthly

5. Bal Bharati (Hindi) Monthly

6. Ajkal (Urdu) Monthly

7. A.L.R. Stlection No fixed periodici-
(English) ty but published

every quarter,

8. Prasarika (Hindi) do.

9. Social Welfare Montbly (Published
(English) on beha!f of the

Central Social
o Welfare Board).
There is no fixed periodicity for
pamphlets and books; they are pro-
duced on an ad hoc basis.

(b) Amounts realised from the sale
of magazines, pamphlets and books
produced by the Publications Divi-
sion during the last three years are
as under:

1951-52 Rs. 2,98,870
1952-53 Rs. 2,45,846
1953-54 Rs. 4,51,400 (provi-

slonal)
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(c) The cost - of production of
magazines, pamphlets and books pro-
duced by the Publications Division is
given below:

1951-52, -Rs. 5,78,508.

1952-53 Rs. 4,21,647

1953-54 Not yet available.

PropuctioNn Cost oF JutE Goobps

496. Shri L, N. Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any effort has been
made to find out the cost of pro-
duction of manufactured jute arti-
cles; and

(b) if so, the percentage of labour,
raw materials, depreciation and pro-
fit in the total cost of the manufac-
tured articles of each varjety?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) and (b). Yes, the Jute Enquiry
Commission has examined the ques-
tion and its report is under examina-
tion. A copy of the report has been
placed on the Table of the House.

stlfire wwm dyo

¥Ru, o werAnt: w4v frwtor,
AT AQY HCT FAY Y w0
I 94T fiw
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TT® @7 ¥ dam Y et
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< ;
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o g ¥ fFm www aag
IR, R
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(%) w1 @ DT & fod @
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§; ofx g, o fer wat q ?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(a) Rs, 2:02 lakhs and Rs. 3:26 lakhs
as subsidy and loan respectively have
been paid to the Punjab Government.
so far out of the sanctioned subsidy
of Rs. 4-82 lakhs and an equal amount
as loan under the Subsidised Housing
Scheme for Industrial Workers. The
conditions are given in the pamphlet
‘Government of India Subsidised
Housing Scheme for Industrial Work-
ers’, a copy of which is available in
the Library of the House.

(b) 200 houses have been built at
Amritsar under this scheme. 124
houses are under construction at
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Ludhiana and the construction of 58
houses at Batala is yet to start.

(c) An amount of Rs., 5:35 lakhs has
been spent on their construction.

(d) No aid has so far been given
during 1054-55. A scheme for the
construction of 300 houses (100 each
at Jamnanagar, Jullundur and
Amritsar) is, however, under con-
sideration.-

(e) Yes Sir. The terms on which the
aid is given to workers' co-operative
societies are contained in the Sub-
sidised Housing Scheme for Industrial
Workers and, in particular, in paraa.
4 and 5 thereof. A copy of the draft
agreement that such societies have to
execute in favour of State Govern-
ments is also placed on the Table of
the House. [Placed in the Library.
See Nos. S-168/54.]
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PARLIAMENTARY DEBATES
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(Part If=—Proceedings other than Questions and Answers)
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6779
HOUSE OF THE PEOPLE
Friday, 7th May, 1954.

The House met at a Quarter Past Eight
of the Clock

[MRr. SPEAKER in the Chair.]
QUESTIONS AND ANSWERS
(See Part I)

9-05 amM.
DEATH OF SHRI B. L. TUDU

Mr. Speaker:
the House of the passing away of
Shri Bharat Lal Tudu, who was a
sitting Member of the House. His
age was 57. He passed away last
r ight and I understand that the
funeral service will take place at the
church near Parliament House at
twelve o'clock and the funeral will
start at about 12-30 p.m. We mourn
"the loss of Shri Bharat Lal Tudu,
and I am sure the House will join
me in conveying our condolences to
his family. The House may stand
in silence for a minute.

I understannd that it has been
agreed that the House will rise at
11 a.m. today to enable Members to
attend the funeral in case they wish
to do so.

MESSAGE FROM THE COUNCIL
OF STATES
Secretary: Sir,I have to report the
following message received from the
Secretary of the Council of States:
“In accordance with the provi-
sions of rule 97 of the Rules of
160 PSD

I regret to inform

6780
Procedure and Conduct of Busi-
ness in the Council of States, I
am directed to enclose a copy of
the Children Bill, 1954, which
has been passed as amended by
the Council of States at its sit-
ting held on the 28th April,
1954.”

CHILDREN BILL

Secretary: Sir, I lay the Children
Bill, 1854, as passed by the Council
of States, on the Table of the House.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SITE FOR LOCATION OF NEW STEEL PLANT

Shri Anirmdha Sinha (Darbhanga
East): Under rule 215, I beg to call
the attention of the Minister of Pro-
duction to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:—

(i) Th~ Minister of Produc-
tion in his reply to the debates
on the Demands for Grants
stated jin the House that the
memorandum of the German ex-
perts for the location of the new
Steel Plant were sent to all the
four claimants, namely, the Gov-
ernments of Bihar, Uttar Pradesh,
Madhya Pradesh and Orissa, to
elicit their opinion and wviews.

(ii) That the Government of
Bihar did not forward their views
and as such the representative of
that Government was not invited
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of Urgent Public I'mportance
[Shri Anirudha Sinhali
at the conference for final selec-
tion of site for the location of
the new Steel Plant.

(iii) The Industry Minister of
Bihar, on the other hand, has re-
tuted the statement of the Union
Minister of Production and has
asserted in a statement before the
State Assembly on 14th April,
1954, in Teply to the Union
Minister's remark that the Gov-
ernment of India had not invited

the views of the Bihar Govern-
ment on the German experts’
memorandum nor the State Gov-

ernment was ever invited to join

any discussion relating to this
even at earlier stages.”
The Minister of Production

(Shri K. C. Reddy): The House might
recollect that I referred in the course
of my speech during the debate on
the Demands for Grants of the Pro-
duction Ministry to the circum-
stances under which the Bihar Gov-
ernment were not invited to join in
the discussions leading to the decision
to site the mew steel plant at Rour-
kela. A Press report of the state-
ment made by the Minister for In-
dustries, Bihar, in this connection in
the local Legislature has been
brought to my notice. It seems to
me that unfortunately there is some
misunderstanding. I welcome, there-
fore, this opportunity to clarify the
position.

In the course of the statement of
the Minister of Industries, Bihar, it
is pointed out that what I stated in
this House must create the impres-
sion that the case of Bihar went by
default due to the neglect on the part
of the State Government.

I do not see why what I had said
should lead to such an impression. I
desire to make it clear that Bihar
presented its case and pressed its
claims vigorously on several occasions.

Under the Technical Consultants’
Agreement signed at Delhi on the 21st
December; 1853, the Germa=n firms of
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Messrs. Krupp and Demag were re-
quired to recommend to the Govern-
ment of India the most suitable site:
for the location of the new Steel
Plant. After studies conducted on
the basis of scientific data and the
material submitited by the States
Governments and after a visit to the
various possible locations including
Sindri in Bihar, the firms submitted.
a memorandum to the Government of
India recommending the site of
Rourkela in the State of Orissa. The
Ministry of Production sent copies of’
that memorandum to the Governments
of Orissa, Madhya Pradesh, West
Bengal and Bihar.

No comments on the document were
specifically asked for from any of
the State Governments. The Govern-
ments of West Bengal and Madhya
Pradesh, however, sent in memoranda
contesting the wvalidity of some of the
data on which the selection of Rour-
kela had been recommended by the
German experts. In view of this it
was considered desirable to discuss
and clarify at Cabinet level the points
raised by those State Governments.
The discussions were held on the 1l4th
of February after which the decision
on the location of the Steel Plant was
finally taken as recommended by the
German experts.

In conclusion, I would like to point
out that the Bihar Government did
press its claims and that the views
and the memoranda of the concerned
State Governments including that of
Bihar were fully considered before a
final decision was taken.

PAPER LAID ON THE TABLE

STATEMENT RE NEGOTIATIONS WITH
PAKISTAN ON PROBLEM OF EVACUEE
PROPERTY

The Minister of
](Shﬁ A, P Jain):

Rehabilitation

I beg to lay on the
Table a copy of the statement re-
arding recent negotiations with
akistan in regard to the problem of
vacuee property. [Placed in Library.
See No. 8-156/54.1
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Mr. Speaker: I have to inform the
members that copies of the statement
regarding recent negotiations with
Pakistan in regard to the problem of
evacuee property, which the Minister
of Rehabilitation has laid on the
Table just now, are available from
the Publications counter. Members
may. after reading the statement,
table short notice gquestions in case
they wish to have further informa-
tion or clarification on any points
arising from the statement. This is
with reference to the observation
which I made the other day in con-
nection with Question No. 2202.

i —

The short notice question, I may
say, will not be rejected on the
ground of want of urgency in this
case and the hon. Minister has agreed
to answer those questions. Hon.
Members may, therefore, table ques-
tions so far as this is concerned.

Shri D. C. Sharma (Hoshiarpur):
By what time should the short notice
question be sent by today?

Mr. Speaker: As early as possible.
They can give notice of gquestions
immediately, or by tomorrow at the
most, and the hon. Minister will reply
to them as early as he can.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL—Contd.

Mr, Speaker: The House will proceed
with the further consideration of the
motion for reference to the Joint Com-
mittee of the Code of Criminal Pro-
cedure (Amendment) Bill, moved by
Dr. Katju.

There is. also the further considera-
tion of the motion by Shri S V.
Ramaswamy, along with the amend-
ments for circulation, etc.

Now the debate, so far as Members
are concerned, will conclude today by
1045, and the hon. Minister will reply
tomorrow.

Shri K. R. Sharma (Meerut Distt.—
West): I had given notice of an amend-
ment,
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Mr. Speaker: That was disallowed, 1
understand.
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[MR. DEPUTY-SPEAKER in the Chair.]
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Fga SET A | AAAE = T@Ere
A ¥ qg Tex Fgl (F A0 o & Shr
sfagea & fgal &1 &Y =7 @ & o<
wwaT & fagal 71 sam o= @y w7
I ¥ gyfagEFe & 39 Afew fagra
& am T afes F@ g 5 afage
B #1 ad faf=a =7 ¥ st ar
g RN oRpEaT sz
g fag 7 & o, f5 997 w0 a7
TN & | AT TG A I AR A%
% frarr % ag forar & fs wfiveie Si-
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fem &t rEm@wTT WY 9 zafed e
I # 737 fasg F 1 A FT
AT g% faeg F17 1T g T ® S
Tg AT HT U FIGL fas 1 zw -
TEAT FY AR AT AT AT F ¥ g1 F
SfFT e & FYT T ¥ zwe6r @
FIfaT EFIr 1 F TR A T T
FF ALES Jfoagda (R arFee-
F= JfEagsw & o ag faga =
g 9971 € fv g M€ w9 FT@ar &
@ T95e weifas feafr & w0 w27
g1 o9 Ey & fr et sqoa sra<d
& foq ux safe *1 stqoedT w1 St

a

21 #we qfasse 3 yaa ar
uF safF ow wE & o1, Afar,
F FTTOT ST BT T OF 9Oy £ FSAT
g T arefiw gfegse & smar
9T U uf4T 19 FaT § a1 IgF FUL
T[EE AT AAEAAE qTOF ST &%
FE FET E | T gH gAY wrIfEw
AT FT A9 GFS a7 g9 Iq a9g
frad & a7 safeaal &1 22 7 9@
9 THE AIF H UF @ snAT Wt
TFEAE | T AT A A gfgam gfce
& S A ¥ ag Ao fagr=r aamar
& & 78 #71 o1 Aaww & afgw W
AT ATEA | AT AT GR_E FT ST
sfrgea ®Y 7 397 7% fewg w1 @
g fr oo & Rk s ¥ & ag &
T IMST § | w9 whvedz geifew &
& I ¥ IFAT Fradt T8 gdar S
SuT fF oMU ¥ FEr 9T I
HETT FT FidT 9T wEHT f7ar Jar §
Y ITFT ST S2F AT TE &1 IWET
Y TATHT T AT T ITY F47 7 ve-
1T 78Y B gwar 2 1 =i sfreye
SYAfes ®Y F9 & 7 FET 15T F a7
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AEAT AT | F oy gg fawg &
T Freame ¥ 7 orraaT | ag oY I
AT STHE ATH AT UT o
# & & fr afsger w1 597 qu & faz
FH FT A HIA FAC A AT A=
Arr w1 frower §47 # 7 QU smEs
% ag & @ aaw fas ¥ fag
AN wE AR TFRrg e
FT4 sreaT ¥ e gt @ freww w5y
A% foar o, Tak foa gar WG
= TwETIE A % %87 97 fr oTEeT
S % grT e agT & oIt 5w s
T IHT | g, T IAT OF A g
g fad gfewm & s a1 afase *r
FTH T T T 997 & FTO07 faaw
gmar £ 1

wfa sy (®¥Te dro gHO m) -
fa=mrs &

Nt 7 =T Wl 0 g9 4E WeEd
W qF &, Tl o TATHT WWIT THAT
FITA, A AR AT T FFEA
ot FTe Ifew s wfase FamT
T E 9 IW I T FLAAE )
THgsT e & w9 S qar Wy A
swrTAT wfwwe, sw gt 12 #
HTET X FT §HG J1AT &, AT TS WiFY
g1 THwT gfew # fedzd & arr
AR AN T EFY | TH AwE X
Fw fog T & &1

Mr. Deputy-Speaker: He must re-
sume his seat now. He toock ten
minutes the other day; he has already
taken fifteen minutes today. I cannot
expand the time which we have got.
In the last day when the House is to
close at 1045, I must allow no more.

Shri Nand Lal Sharma: Two minutes
more, Sir, with your indulgence.
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Mr. Deputy-Speaker: Two minutes
each will break the camel's back. I
have not given chance to- Mr. Ramas-
wamy and one or two other Members.
I want to give them a chance parti-
cularly becanse thev are not in the
Select Committee.

=it g =re b . 7 uw AT T
FEAT A a8 & F% ATTAT FT F997-
IS I F T F At 9 fa=re
foFaT ot <ar & 1 % 7% fraeT weT
2T faam & fomrer afor & a9 awaw
& I foa® ST AT aHTS & Ay
fafa fix € gu® svreae gwsar
F FT I4TE AT 19 Fafer wr e
T AT WT 1 §F ¥, < H, AT
A F 392 F Igar oF s W A
FE € aT 7 & foq sr wwr war
#T afs ag sow § gwHar £ F v
9 7 "W 9w T 39T Trfed 1 oy
gfefeafa & wem 1 w551 =92
& fr s ¥ Wy @R AT foa
WY 9 &, AT ATH IART FHT WY
FHIIE T FL &% |

O Tex IF A9 & Y § W w2
T At g 1 afx wrE W= 9
a1 AT w1 safew  fedr s
FAITO & fasg argar &% w990
qTo ke dro F faeg *E wrEwT
SETfET F<aT & a7 Ifew w3 & 99
sgf¥r F F9aT AT & TF 9T AT
s A TEfed ¥ § SEer
FAHALS ATRG FT JqAT & |

T H A AT TSET B GHIT HF
g4 FE fF ST T w7 qha
9T T @t W § SEEr s ar
T Fa & 9 TF a1 J AT w7
TEUT EEF AT & | FP ¥OH o5
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[=fr 77z =15 a=’]
e frar fs faoot a8F o @o
ST F ot T A & v, fefagwe
afoge T T anit g faawe
g1 # & ¥ T 9@ AT v
IAFT FAT TATT TSAT § I 99 AR
T AL & | TF GRTEI 9T §, uF fedy
FoTT T IR¥ H gEasr q© fEaww
A FY ¥ & fggeaw ers=w | faw
g, faw®r v a¥ &1 g a7 =T1fed 47,
I FAT 4§ TG BET F& G fGw
AT E L # goar g o ag wars oe-
Heasradig@rararg? fefew
afogs & w3 & st w2 fouar & s
FFEL R IER FQT & | guled &
TIAATT FSTHATT 91 T 9 F gI&F & N
HEIT FEIIAN § ITHT qT8A § IE I,
T ag |3 faw &7 3T 9= w7 oHa
forg ax av & wwaar g & s w7
FEATT F1T HIT T FqTHTIOT: OF IE
T ATEAT ¥ R FRar warar |
Afoge A =T gaT d9Y T8 g\
FEATT AN F G390 | FEiST & av 59
HTAAT FT §, T ATHTT A&l FQ, &9 a1
TF gL H qfa ®7 A7 T3aC FqA §
T I FQ §, TAT ITRT FAIAT N
Y FAT F AT FW AV IART  GIeATS
oAty Ay ¥, 9% @E faw '@\ w8
R & AT wgar w7 wgw fed

Mr. Deputy-Speaker: Order, order.
1 am not going to allow any more
iime. I am calling Mr. Ramaswamy.
He will have only 15 minutes. T have
to give a chance to the others.

Shri 8. V. Ramaswamy (Salem):
There is not one hon. Member in
this House who is not deeply inspired
by the transparent sincerity of the
hon. Home Minister. We want a re-
form of the judicial admdnistration in
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this country; we want that perjury
should be put down; we want that
justice should be done speedily. His
sincerity is really impressive. But, if
what the hon. Deputy Home Minister
spoke yesterday is a reflection of the
mind of the haon. Home Minister, I
am sorry I must make a strong pro-
test against certain sections of this
amending Bill

I do not say that all the clauses in
this Bill are bad. Some of them are
really very good and I welcome them
heartily. For instance, the provision
under sectiom 497 which says that if
the accused cannot be tried and com-
mitted within six weeks’ time, he
shall be released on bail. I am most
happy about it. This rule must have
come Yyears ago. The way in which
ordinary prisoners are kept under
trial is something heart-rending and
I am glad that at last the hon. Home
Minister has come to the rescue of
these unfortunate people if the case
cannot be completed within six
weeks. There are also other provi-
sions, such as extension of summons
proceedings, provision for ordering
increased maintenance and also com-
pensation to the accused. These are
all very good provisions. But, I must
protest against certain clauses which
are going to affect the fundamental
principles on which the criminal
administration of this country is
based. I am afraid, Sir, they are
going to shake and shatter the very
fabric of criminal administration in
this country. I shall point out to
you certain clauses here and certain
clauses there, that will clash with
each other and the wvery object with
which this amending Bill has been
brought will be perfectly defeated.
What is more is that even the police
will mot be able to prosecute the
accused.

Mr. Deputy-Speaker: The hon.
Member may kindly refer to this Bill
and if there is time, speak on other
matters.
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Shri S. V. Ramaswamy: I am taking
aup both the Bills together.

Mr, Deputy-Speaker: He may bring
out those points which are connected.
In any case, I amn not going to allow
more than 15 minutes.

Shri S. V. Ramaswamy: First, I
shall deal with clause 17. I must
straightaway  say that the proviso
made in this clause goes against
article 31 of the Constitution. Look
at article 31, article 31 says:

*(1) No person shall be depriv-
ed of his property save by autho-
rity of law.” :

According to the proviso that has been
made in this clause, without even an
enquiry a magistrate can attach my
property. Supposing there is a bad-
mash as my neighbour he can create
trouble for me. He can induce the
Ppolice to make a report and the
magistrate can attach my property on
the information given by the police
without even making an enquiry into
the matter. The proviso made under
‘this clause in section 145 is:

“Provided that if the magistrate
considers the case one of emer-
gency, he may at any time attach
the subject of dispute, pending his
decision under this section.”

Under what right, under what autho-
rity of law can any magistrate attach
the property of one who is entitled
to it without even an enquiry into
the matter? This is a most obnoxious
measure. This will leave power in
the hands of bad people, the
undesirable in society, and no law-
abiding citizen can be sure of his pro-
perty. This is a wvery dangerous
provision. The proviso to sub-clause
{3) under this section 145, must also
be deleted because it is definitely an
infringement of article 31.

Now, Sir, I come to certain pro-
visions an which much stress has
been laid, namely, the clauses dealing
with sections 161, 162, 163, 164 and
173 of Act V of 1898. I am afraid
all these provisions have been granted
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by persons who do not know the
trials and tribulations of persons who
conduct the cases in a trial court. It
is a most intricate affair; it is a very
difficult affair; it is an hourly asd
minutely struggle with the police and
the prosecution. It is not a question
of helping the accused merely to get
an acquittal, but it is a question of
saving the liberty of an individual.
To assume that every person who is
placed in the dock is a guilty person
is something very obnoxious. No
persoa is guilty unless his guilt is
proved. This is fundamental. This
is the foundation of our criminal
jurisprudence. Simply because he is
placed in the dock, to assume that he
is guilty is an atrocious thing. I
should, say, therefore, that these pro-
visions are not welcome. These, I
must say will cut at the very root of
the principles which ensure the
liberty of individuals. B

Now, section 162 is said to be dele-
ted. Certain provisions under section
162 are tacked to provisions under
section 161. Even the provisos have
been removed. Now I will come to
section 173. How is it possible to give
the necessary material to the accused
after section 162 is deleted? There
is a very salutary provision under
sub-clause (2) of section 162 and that
is sought to be taken away. Now,
Sir, the proviso under this section
says:

“Provided that, when any wit-
ness is called for the prosecution
in such inquiry or trial whose
statement has been reduced into
writing as aforesaid, the Court
shall on the request of the accu-
sed, refer to such writing and
direct that the accused ~be fur-
nished with a copy thereof, in
order that any part of such state-
ment, if duly proved, may be used
to contradict such witness in the
manner provided by section 145
of the Indian Evidence Act, 1872.”

If you remove this sub-clause (2)
you are not acting according to section
145 of thre Indian Evidence Act. I am
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sure, Sir, that this is a very reactionary
and retrograde provision. Somewhere
about 6000 judicial decisions have
been taken under this section 162
alone, everyone of them seeking to
protect the individual against tyranny
of authority and tyranny of execu-
tive. If you are going to remove this
section 162, all those 6000 judieial
decisions will be set at naught. This
way. Sir, those Sstatements which are
given to a policeman can be used
to corroborate the evidence against
the accused. If you take away this
proviso, where is the guarantee that
these statements will not be misused
for corroboration? Section 157 of the
Evidence Act is there mo doubt, and
the danger lies in the way the 161
statements will be used as corrobo-
rative evidence under section 157.
Unless you impose a limitation in
terms of the proviso there is a very
great danger to the liberty of an in-
dividual. In this respect I must say
that I admire the way, the frank
manner in which my hon. friend
Mr. Frank Anthony was attacking
this provision yesterday. I am enti-
rely in agreement with him, Now,
along with section 157 you must also
see section 164. The High Court of
Madras and, I believe, some of the
other High Courts also have repeat-
edly, time and again, made adverse
comments on the use of section 164
to pin down witnesses and make
them commit perjury. It has been
always a difficult task for those con-
ducting defence in trial courts to get
rid of these 164 statements. The
accused goes before a magistrate and
makes a statement under section 164.
All the precautions that are supposed
to be taken are recorded as taken
and a verbatim report of the state-
ment is recorded. But, as a matter
of fact, we practitioners who are
practising know the magistrates, do
not take the precautions. The police-
man sits behind and prompts the
witness standing in the dock who is
supposed to give statements which
are voluntary. Such most atrocious
things T have seen. In one case, Sir,
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the accused was made to say: “Yes,
I did commit the murder”. Later
when he was apprised that the man
will be hanged, he rolled down, rolled
and rolled on the floor of the court
and wept. Yet, the statement had
gone, the man was hanged.

An Hon. Member: Atrocious.

Shri S. V. Ramaswamy: Sir, this
section 164 is a curse. It should be
used as little as possible. Now, under
clause 20 in the present Bill, it has
been provided:

“The police ‘officer may. in any
cognizable case and shall, in all
cases of offences triable by the
Court of Session, require the
attendance before a Magistrate
of all such persons whose evi-
dence, in the opinion of the police
officer, will be material at the
time of the inquiry or trial, to
have their statements recorded
under section 164; and such per-
sons shall attend as so required.”

This is a very extraordinary clause.
The psychological effect of this will be
either of these two things; either the
witnesses will not come forward, or
in order to save the accused there will
be wholesale perjury; a wholesale set
of cases under section 193 I.P.C.
Supposing there are eight eve wit-
nesses who are put in the witness box
and examined under section 164, your
pin themn down to their statements.
How can one get out of that? In the
face of these statements recorded@
under section 184, how are we to save
the accused who are innocent?

If you assume that all cases that
are placed before the magistrate’s
courts are correct and true, I have
no quarrel with you. But I know from
my experience and from that of others,
that not more than fifteen per cent.
of the cases are true, and even in
these cases....

Shri Punnoose (Alleppey): Five per
cent.

Shri 8. V. Ramaswamy: That is my
experience.
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Shri Dhulekar
South): No, no.

(Jhansi Distt.—

Shri 8. V. Ramaswamy: You may
say, no. But how can you question
my experience? You may bave Yyour
own experience. (Interruptions).

Mr. Deputy-Speaker: Does it include
murder cases also?

Shri S. V. Ramaswamy: I may tell
you one thing more. If there are
more than three or four accused per-
sons, inwvariably, one at least is an
absolutely innocent person, and the
judge acquits all the accused, because
he cannot convict the man whom he
finds to be innocent, since the evidence
is joint. But if he convicts the per-
sons who are charged with the offence
he must convict all and he cannot
release that person who is innocent,
because the evidence is joint. If he
splits up the evidence and acquits that
man. the matter is then taken up by
appeal. and on this ground, the other
accused are also acquitted. It is be-
cause the investigation is mot perfect
that you are going to make whole-
sale use of section 164. 1 submit that
it would mean the death-knell of all

criminal investigation. It means that -

¥You are going to prevent - witnesses
from coming to depose evidence. Only
those witnesses who will be sub-
servient to the police will come for-
ward to depose under section 164. No
decent or respectable man will ever
come forward to pin himself down to
a statement under section 164. In the
face of this, where we take up the
defence and when we see the innocence
of the accused, what are we to do?
Of course, you may say, a lawyer has
no conscience, and all that. But there
are people who have got their con-
sciences. There are people who are
decent, and there are very many of
them who stick to truth. I know from
my private experience that there have
been cases where people have stuck to
truth. Supposing the case against the
accused is not true, they must neces-
sarily resort to a wholesale turning
down of the evidence by section 164,
and the result will be that there will
be prosecutions under section 193

7 MAY 1954 Procedure (Amendment) Bill 6796

against all the witnesses, and the
entire criminal justice administration
in the country will be brought into
disrepute and disregard.

I aow come to section 173. The in-
formation and documents to be sup-
plied to the accused are not complete.
He will suffer from lack of informa-
tion in respect of all the material that
is required to be furnished from the
case diaries. Should I finish so soon?

Mr. Deputy-Speaker: He can have
one more minute. The hon. Member
started at 9-35 A.M. or so. It is now
nearing 9-50 A.M.

Shri S. V. Ramaswamy: I may be
permitted to go on till 10 a.m.

Mr. Deputy-Speaker: If the hon.
Member goes on dealing with other
matters, he will have no time to deal
with his own Bill. and it will be too
late to do so.

Shri S. V. Ramaswamy: I shall rush
through.

Shri Lakshmayya (Anantapur): The
hon. Member being an experienced
advocate, his time may be extended by
five more minutes. (Interruptions).

Mr. Deputy-Speaker: Order, order.
I am not going to accept anybody's
recornmendations.

Shri §. V. Ramaswamy: This is an
important Bill, and I may request L
may be given five minutes more.

Mr. Deputy-Speaker: What I find is
this. Hon. Members are all anxious
to make recommendations for increas-
ing the time allotted for other hon.
Members. But when the suggestion
was made that there may be an even-
ing sitting, hon. Members immediately
rose and said, no, no. But how is the
discussion to go on? The hon. Mem-
ber says this is a very important Bill.
I agree that it is a very important Bill,
and all sections of the House must
have full opportunity to speak on it.
This measure is not only for the life
of this House, the present Home Minis-
ter or any of us, but it is for all time
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‘to come. I am fully aware of the
gravity of the situation. But the mis-
fortune is that hon. Members who
have come thousands of miles away
from their places are not prepared to
:sit for a second time in the day. At
the same time, they recommend that
the time must be extended by five
minutes or ten minutes more. Am I
to extend it to one hundred and fifty
minutes? It is a very rare thing that
1 am perceiving in this House, of late,
that Members are not prepared to sit
in the House. Even if perchance I am
prepared to sit for a second time, in
the evening, over the heads of others,
I find that there is no guorum, and
I shall have to sit all alone and there
is not a single Member in the House.
{Interruptions).

Since it is the general desire of the
House that Shri S. V. Ramaswamy
should continue, he may go on till
9-55 a.m.

Shri S. V. Ramaswamy: The pro-
posed sub-section 1-A to section 173
reads:

“The report forwarded under
sub-section (1) shall be accom-
panied by copies of the first in-
formation report recorded under
section 154 and of -all other docu-
ments on which the prosecution
proposes to rely, including state-
ments of witnesses recorded under
sub-section (3) of section 161 and
statements and confessions re-
corded under section 164.”

1Is that all? I beg to differ from you.
“There are very many other records
on which, we know, the prosecution
proposes to rely. Unless we have com-
mital proceedings, we will not be in
a position to get all those things. The
statement recorded at the time of the
inquest is the most important docu-
ment for the defence, and it is on
this document that the prosecution
-will rely for their case. But under the
new provision, these important docu-
ments can be withheld from the
.accused. The statements recorded out.
the inquest report are all treated as
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section 162 staternents recorded by
the police. I have never conducted a
murder case in all my life, without
getting at those documents. These
documents, the inguest report as well
as the statements recorded at the
time of the inguest, are the most
valuable documents from the point of
view of the accused next in importance
only to the F.IR. Grave mistakes
often committed at the inguest are
discovered and in section 162 state-
ments recorded by the inspector, he
fills up the gaps. Thereafter, the circle
inspector comes in and he detects some
more gaps, with his superior intelli-
gence, and he tries to fil up other
gaps. Then, if it is a wvery sensa-
tional case, or a very important case,
the deputy superintendent of police
comes on the spot, and he goes into
the records, and fills up the further
gaps. Unless you are careful and
wvigilant, and unless you are wary, by
their usual tricks, you will miss cer-
tain important statements. I know
that the police as a rule do these
things. I have been dealing with these
cases for over a quarter of a century,
and I know their usual tricks. They
will give you _only the section 162
statements recorded by the sub-
inspector or the circle inspector. They
will not supply the copy of the state-
ments recorded at the time of inquest.
That is the most valuable document
that you can ever have for the defence
of the accused. But no mention of
that document is made in this section.
¥You talk only of the first information
report and other statements recorded
under section 161. But what is the
inquest report worth containing only
the opinion of the panchayatdars and
some minor particulars stating this
was the height of the man, this
was the breadth of the man, these
were the injuries caused to him, he
was lying with his head north or
south, and so on. What about these
inquest statements. These may not be
supplied to the accused now, but only
statemnents recorded under section 161.
What is the report alone worth? If
the proposed provision is passed into
law, you will see that every man who
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is put in the dock will be hanged by
the neck till he is dead. That will be
the result of section 173 as proposed
to be amended now. Then, there are
post mortem examination certificates,
mahazars etc. There is no provision
to be given to the accused. Supposing,
again, there are statements recorded
under section 27 of the Indian
Evidence Act, are they to be supplied
or not? _If they are to be given, when
are they to be given? As you know,
the statements recorded under section
27 of the Indian Evidence Act contain
all sorts of things by way of confession
including statements like, I commit-
ted murder, etc. If you are going to
furnish all those documents which are
recorded in the case diary to avoid
the committal proceeding, I can tell
you quite honestly and sincerely that
the prosecution will not be able to
conduct a single case. If you place
all these documents in the hands of
the accused,—the documents which I
am mentioning must aiso be supplied,
if the spirit of the new clause is
taken—I tell you the police will not
be able to conduct one single case,
and it will not result in one single
committal. The trouble here is that
you have got section 164, and I have
told you already that no person will
come forward to depose. No decent
man will come forward to pin himself
down to section 164 statements.
Coupled with that provision, you have
this wonderful section alsp in section
173. There is the other section, the
result of which will be that if the
magistrate thinks that a person is
guilty of having given false evidence,
he can immediately finish him then
and there, adopting a summary pro-
<cedure. In the face of this, who will
come forward to give evidence? By
means of this amendment to section
485 you are further terrorising the
witnesses. No honest citizen who
wants to do justice by the society and
the countrv will ever come forward
to give evidence in criminal cases,
with these conditions and restrictions.

You must understand the psychology
of the people also. Just as capital is
shy in the money market, people are
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hesitant to come forward and give
evidence before a criminal court. Why?
Because there are so many harass-
ments by the police. You must under-
stand the psychology of the people,
how things are going on and how
people feel about it, instead of sitting
under a fan and imagining things.
You must understand the practical
difficulties.
An Hon. Member: Very nice.

Shri S. V. Ramaswamy: It is a
battle of wits beginning with the time
that the charge is filed before the
magistrate, in fact, it starts earlier,
from the very time that a crime is
committed. It is a regular battle of
wits. It is like a game of chess, where
pawns are moved from one side to
the other side. The police move a
pawn and then the defence moves
one. That is the game that is going
on. I tell you the investigation is not
perfect. There is no certainty that
the accused put before the court are
the real accused and there are no
more. Unless you guarantee, unless
you infuse a feeling of confidence in
the minds of the people that the
people placed before the court are the
only accused, guilty and none but the
guilty, you will never be able to

persuade people to come forward and
Eive evidence.

I know of one instance in my State.
I will tell you how wholesale perjury
goes on. This is in respect of illicit
distillation. Now, what do they do?
They do the illicit distillation on
mountain tops, on river beds and in
jungles. Now, the police get some in-
formation that illicit distillation is
going on in such and such a place.
They raid the place. Now, before
they raid, the people concerned get
information. Illicit distillation is dome
in batches of 100 or 150 pots and so
on. Then the whole party disappears
leaving the pots and the wash. The
police come and they do not know
who is the owner of which pot. What
de they do? I won't say they use
third degree methods, but they use
fourth-degree methods. They catch
hold of cne man. They treat him so
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nicely that he makes a confession as
to which pot is whose. He says such
and such pot belongs to such and
such person. This is what is done.
Yet, what is the record? T know it,
because I have conducted cases. 1
know what it is, what horrors they
have been through. They say ‘such
and such person, a Ramaswamy or a
Krishnaswamy. I found this pot was
in his house No. such and such’. This
is attested to by the V. M. and the
Kanam. Time and again I have spoken
to these witnesses. official witnesses:
‘Can you swear by what is stated
there?’—this is outside, not in the
witness-box, because there it is quite
different. I have asked them whether
they believed that what is contained
in the mahazars is right. But the
village official is afraid that his job
will be gone, if he did not speak those
false statements. So he has got to
speak those statements even though he
never saw Krishnaswamy or Muni-
swamy—in his house. This is how
perjury is committed on the prosecu-
tion side.

Shri N. P. Nathwani (Sorath): The
period of 15 minutes is already over
and there are other Members who are
anxious to speak.

Shri S. V. Ramaswamy: I will finish
now.

Shri Velayudhan {Quilon cum
Mavelikkara—Reserved—Sch, Castes):
Can there be a clause by clause
analysis like this.

Shri S. V. Ramaswamy: I am for
the purity of criminal administration,
and I am for improving it. But I am
telling you that this is not the way
to improve it.

Shri Dbulekar: Who are we? Are
we mnot also for improving justice?
You are not the only man who wants
that. So why are you saying that?

Shri 8. V. Ramaswamy: I am going
to show how it should be done. Now,
you do away with committal proceed-
ings. Reading the Statement of
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Objects and Reasons, I find that cem~—
mittal proceedings are sought to be
taken away because....

Mr. Deputy-Speaker: All this is very
interesting. But we are not in eter-
nity. There is some time-limit. I
thought the hon. Member would im-
pose a time-limit upon himself. Now,
he must give up his Bill. He has not
made a reference to his own Bill.

Shri S. V. Ramaswamy: I am glad
that my Bill has been tacked on to
this.

Mr. Deputy-Speaker: He need not
start again.

Shri S. V. Ramaswamy: No, Sir. I
must tell the House that in 1946 there
was a conference of provincial Bar
Federation at Madura, of which Mr. R.
Venkataraman, was Secretary. We
passed a resolution at that conference
and I am glad that after all. that
resolution is coming to fruition ina
19:4. The resolution said:

“This conference is of opinion.
that the system of trial by jury
and with assessors is unsatis—
factory and urges the Government
to take early steps to suitably
amend the Code of Criminal Pro-
cedure for abolishing the same.”

10 ana.

It is a matter of immense satisfac—
tion to us, to me and to Mr. Venkata-
raman, that the resolution which we
passed as early as 1946 at the Madura
conference Is now coming to fruition.
The hon. Minister, in August last
when he was =peaking on my Bill,
seemed to have absolute faith in the-
jury system. Now, he is making it
permissive. What is the change that
has come about in the meantime? In
the meantime, opinions have been:
gathered. More than 85 per cent. of
the opinion is against the jury sys-
tem. That is why from absolute faith
in the jury system in 1953, bhe has
now come to this position that it
should be made permissive. Even s0,
I submit that this Bill should be
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circulated for eliciting public opinion,
in order to see how the fabric of cri-
minal procedure which has existeq for
the last 50 years should be amended
to realise our objectives. Mere tinker-
ing with a clause here or a clause
there will not, I submit, help. I
<arnestly submit that the proper thing
would be to appoint a law commis-
sion. This is not the only Code that
needs to be revised. The Civil Pro-
cedure Code. the Penal Code, the
Evidence Act—all these Acts have
£ot to be revised and modernised. I
earnestly request the hon. Minister to
appoint a law commission. It does not
matter if it takes one year more. The
hon. Deputy Minister said that we
have waited long. Why should we
not wait for one more year? Let a
law commission consisting of a Justice
of the Supreme Court, a Chief Justice
of a High Court and an eminent
jurist sit and go through the whole
thing. examine and revise not merely
this but the Civil Procedure Code,
the Penal Code, the Evidence Act. and
the Limitation Act in the light of our
objectives. All these Acts need
modernisation.

I hope the hon. Home Minister will
forgive me for saying what I have
said. I have got the greatest respect
for himm. He is an eminent lawyer,
but still I must express my opinion,
and I feel and do hope that the hon.
Minister will find his way to with-
draw this Bill and appoint a law
commission at an early date.

Mr. Deputy-Speaker: Mr. Sinhasan
Singh. He will speak on his amend-
ment. Then I will call Mr. R. D.
Misra to speak on his amendment.
Then I will call upon Mr. Mulchand
Dube to speak on his amendment.

Shri Debeswar Sarmah (Gglaghat-
Jorhat): Mr. Dube has already
spoken

Mr. Deputy-Speaker: All right.

Shri Debeswar Sarmah: May we
have a chance, Sir? If others take
all the time...
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Mr. Deputy-Speaker: What can I
do? I cannot do anything. Hon.
Members may pass a Resolution say-
ing that we may sit for ten hours. 1
have no objection.

Shri Debeswar Sarmah: If the Chair
says that he cannot do anything....

Mr. Deputy-Speaker: How can I
extend the time?

Mr. Sinhasan Singh.

Shri Simhasan Simgh (Gorakhpur
Distt.—South): This Bill has come
after a long time since everybody imn
the country expected that there would
be a change in the Criminal Preo-
cedure Code so that the procedure of
trial and the system of administration
may be changed. This amendment
that has been brought before ‘the
House is a. very big amendment
covering "the whole Criminal Proce-
dure Code. But there are some things
which are still left untouched. So I
have moved an amendment saying
that this House may instruct the Select
Committee to suggest and recommend
amendments to any other sections of
the Code not covered by the Bill, if
in the opinion of the Committee such
amendments are necessary.

When we were not in the Govern-
ment, we were saying all through
that the system of judiciary should
be changed, that the judiciary should
be separated from the executive, so
that the prosecutor may not remain
himself the judge also. In our Con-
stitution we have provided in article
50 that “The State shall take steps to
separate the judiciary from the execu-
tive in the public services of the
State”. Now, this Directive Principle
of the Constitution has been given a
slight reference in this Bill. But it
says, the State *shall” take steps to
separate the judiciary from the execu-
tive. My amendment refers to that
aspect of the matter so that the Select
Committee may also go into the
question whether the time has come
or not to separate the executive from
the judiciary. I believe the time has
come. This has been our cry for a
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long timie. - When we were not in the
Government, our main plank of agi-
tation was that the executive should
be separated from the judiciary and
only the judiciary should be entrusted
with the trial. I remember the time
in our State of U.P. when Dr. Katju
was the Home and Law Minister.
He introduced there the partial
separation of Judiciary from the
Executive and ' put the Judicial
Magistrate not under the control of
the District Magistrate but under
separate Additional District Magis-
trates. But, instead of putting them
under a separate Additional District
Magistrate, if they had been put
under the control of the District
Judges, probably the separation would
have gone to a greater extent.

Attention may be drawn to a pro-
vision in this Bill and it is this:
appeals from the second and third
class magistrates which were going to
the District Magistrate will hereafter,
under the enactment of this new Bill,
be filed with the sessions judges. At
page 30 of the Bill, it is stated as
follows:

“Under section 407 appeals
against convictions by Magistrates
of the 2nd and 3rd Class lie to
the District Magistrate who may
direct that any appeal or class of
appeals shall be heard by a 1st
class magistrate empowered by
the State Government to hear
such appeals. As a step towards
effecting separation of the Judi-
ciary from the Executive it is
proposed to suitably amend
section 407 providing that such
appeals shall lie to the Court of
Session.”

Thus, there is indication that the Gowv.
ernment is also feeling the necessity
of separating the executive from the
judiciary. But 1 do not know what
reasons have weighed with the Gowv-
ernment not to come forward, after
such a long time, with a Bill to sepa-
rate the judiciary from the executive.
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In section 28 of the Criminal Pro-
cedure Code, there is a class of
judges who are to try criminal cases.
If my amendment is accepted, pro-
bably the scope will be extended and
separation of the judiciary from the-
executive may be effected.

Section 28 of the Criminal Pro—
cedure Code says:

“Subject to the other provisions
of this Cede any offence under
the Indian Penal Code may be
tried—

(a) by the High Court, or

(b) by the Court of Session, or

{c) by any other Court by whiche
such offence is shown in the
eighth column of the second
schedule to be triable.”

If iclause (c) is suitably amended,
separation could be effected. The
Government may say that difficulties
may arise in this way, namely, of
getting suitable personmel. I might
point out that many of the Judicial
Magistrates are LL.Bs. They can all
be put under the supervision of the
High Court and taken away from the
direct control of the Distriet Magis-
trate. Separation will be greatly
effected if they suitably amend
section 28 of the Criminal Procedure
Code. If they accept my amendment,
I think it will go a loag way, and
much of the stigma that is now being
attached to our Government for not
separating the judieciary from the
executive will be removed.

I now go into the Bill itself. The
Bill has been almost greatly con-
demned by many. but I do not go
along with them. My hon. friend
Shri Ramaswamy was saying that only
15 per cent. of the cases that go to
the courts are correct, and the other
85 per cent. are incorrect. Probably
he meant that. My experience has
been otherwise that the police hardly
challan a case which is not correct.
There may be one or two persons in
the group of the accused who may
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not have actually participated in the
crime. What happens is, the police
gets hold of those persons who, in
some way or other, have beea con-
nected with the crime or with the
agents of the crime. When the com-
plainant goes to lodge a police report,
he mentions certain names, and then
the police comes forward and tries to
implicate them. But it is wrong to
say that the police challan false cases.
My  experience has been that the
police challan those persoms who are
in one way or the other connected
with the crime or in the process of
increasing the number of crimes

There are some very good provi-
sions in the Bill. Firstly, for the
first time, the accused are going to
get from the court, without paving
anything. all papers that are produced
by the police to incriminate them.
What has been the practice s> far?
We have been trying to get the first
information report and all the siate-
ments of the police taken under
section 161 of the Criminal Procedure
Code through back-door, because no
lawyer proceeds to frame a defence
unless he knows what the prousecu-
tion says. Here is a provision which
I welcome and which goes a great
way to help the accused ia getting
the right defence. It would also help
them by enabling them not to give
money to the police for purposes of
securing copies of such papers.

Another good provision in the Bill
is that an appeal has been provided,
from the second and third class
magistrates, to the civil judges, or,
rather, the sessions judges.

Another good provision is the grant-
ing of bail after six weeks. Now, in
non-bailable cases, the accused have
been kept in jail without getting bail,
because the police have been getting
remands in the hope of getting further
evidence. According to the present
provision, namely, the time of six
weeks, either the court will have to
finish the case or the man will get
the bail. A great relief is being given
to the accused by this provision.
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I next refer to the commitment
proceedings. There were some
opinions expressed here, that the com-
mitment proceedings in cognizable
cases need not have been abvlished.
But 1 say T quite agree with' the
amendment. It is a right procedure
that has been formulated. In the pre-
sent circumstances, during the com-
mitment proceedings, practically all
the money that the accused pos<esses.
is taken away and he has very little
left to defend himself in the Sessions
Court. Under the new provisions, the
accused is given all the papers con-
cerned and is put up by the magis--
trate directly for trial before a court
of session. It is wroag to say that
in all cases of such a nature. the man
gets acquitted. The man gets acquit-.
ted in the court of session, not by
mere contradictory statements here
and there, but through major faults
in evidence that he gets out of the
witnesses in the sessions court. This
is also a provision which will greatly
relieve the accused from the harass-
ments from which he is unnecessarily
made to suffer.

I proceed to warrant cases. Warrant
cases have also been simplified. What
happens now is that we keep murm so-
long as the examination under sec-
tion 252 is proceeded with. After
charge-sheet, all the witnesses are
brought forth for cross-examination.
Then. other witnesses are produced
and examined. So, it prolongs the-
case indefinitely. Then. section 257
comes in. Then also, the case is pro-
loanged. But now, under the new pro-
vision, if I want any witiess 1o be
retained for further cross-examination,
that would be done, and he could be
examined after the cross-examination
of all the witnessez whom the accused
wants to examine first. I feel that this
provision is a good one and that it
should be maintained.

There is also a clause for providing
appeals to the complainant. So far,
private complaints meet with a bad
fate. When private complaints come-
up in the criminal courts, the crimi-
nal courts take them up later, as they
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are mostly desirous of taking up the
case of police prosecutions., Mostly,
police prosecutions end in conviction,
but private complaints end in acquit-
tal. So, the private complainant,
whose case falls through, has no
remedy. He has no appeal provided
for him, in the case of acquittal, but
only the Government has the right
©of appeal. Provision has now been
made in the Bill for an appeal to the
High Court. But here I would make
a suggestion. Instead of making him
£0 and appeal to the High Court, the
Bill should be so amended that after
the accused is first convicted by the
Sessions Judge in appeal against his
order of acquittal by the Magistrate
he should have the right to appeal to
the High Court. This will meet the
difficulty that was raised by some
hon. Members.

I have taken hardly ten minutes.

Mr. Deputy-Speaker: The hon,
Member has taken nearly 15 minutes.

Shri Sinhasan Singh: 1 shall take
only two minutes more. I now come
to the bad points. Sections 145 and
146 have been tacked together. This
will give rise to unscrupulous persons
to come forward and say that the
rightful ownership belongs to them.
The magistrate will say there are
witnesses on both sides and the right-
ful owner will be deprived of his pro-
perty and will have to go to the civil
court because there is no provision by
which the rightful person can be
given his property by the magistrate.
Unless he goes to the civil court he

loses his property. It is also a bad
provision.

Similar difficulty will arise out of
pProposed amendment to section 147.
A man may not have been tying his
bullock in the house or land of an-
other but the moment he puts a claim
that he had been so using the said
lawn or the land will be attached.
The man who is the owner of that
bouse or land will be depriveq and
he will have to go to the civil court.
It would have been better if section
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147 would have been deleted; it would
have been better had the matter been
left to the civil court for decision.
That is a very bad provision

Similarly I say about clause 107
that the provision that is being made
may be used in a good way as well
as in a bad way. A man may come
to a police officer and say, 'Take
Rs. 100 and have so and so arrested
under section 107. Kindly put him
in jail and he will give you more
money’. So, it will be giving a handle
to the police and men ef criminal
mind. I think Dr. Katju and the
Select Committee will consider this
point.

Shri Nambiar (Mayuram): What
about the omission of section 1627

Mr. Deputy-Speaker: Let him go on.

Shri Sinhasan Singh: I havé to
state that from the opinions that have
been circulated to us, we find that
all of thern are against the deletion of
section 162. It was good for the
accused because that was being used
to contradict any witness who was
saying something which was not said
on the earliest occasion. In the case,
likely to go to the sessions court,
the examination of all witnesses be-
fore a magistrate is also something
which I think is not desirable because
all the witnesses are giving their
statements in the absence of the
accused and they are on oath and if
the witnesses have been forced to
make some statement by the police
and if they want to speak the truth
before the court, they will be con-
fronted with their statermnents, which
were recorded when the accused had
no right to cross-examine them. That
provision should not also have found
a place. I do not think there is any
difficulty in this because no guilty
person  should escape but, all the
same, no innocent person should be
convicted. For this purpose, we shall
have suitably to amend it.

I will request the hon. Minister to
take steps to separate the judiciary
from the executive. So long as these
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remain together, our whole difficulty
will also remain and the time has
come when Dr. Katju should take the
step. While introducing the Bill he
said it was memorable time for him
that he had introduced this Bill, but
I say he will make history by separat-
ing the judiciary from the executive.
I know he is a bold and experienced
lawyer and he will take bold steps
(Interruption). He can separate the
judiciary from the executive only by
changing section 28 of the Criminal
Procedure Code. As the time is short
I will end with this.

St Ao o faw (fgar goez-
qEY) : IMEAA AEEA, F HAOET TG
AfFA w2r F@T g fF oo qw Ao
F1 W7 faar | 7 wow q6 adem @t
WY FATFAR 2T g fF a8 asar wa-
A FT F IR F@ F @rfax
g faar @g & =AY Sar I/ =@
g fawr & 2T 9w wraSTew
7 FA@@r § W A9 g guadf
AT E AR A IHA I GG E | €T
5 gk gw fafrex § aqwmar &
vo FraY FA a1 A AT AIGT F
T I §, AE D T I A
HIMAGT A B TS &, A 53 HEET
FF FT ATY &, o S I AT E,
IR W o g gAw A qgma d
MFgag Ao GgEma & o
gew WA @ EER ¥ qm g
fr fom 20 & o=T @ 7@ @Ee
# wafama g &, 9% 2w # =yraraay
9% FAT FT HA AT FAW G IHAT
g ? oY orer g Oy 8 (F orear
FT FraTAEl o€ w8 fawEw a9 w@
AT & W THIH SEIEH I {3 7 Sreraren
g\ o o = faw W oo @
s g fafreet #t saa grew &
ams o9 & fed auTE [T g g
ofeT @ atw F WU 7 w7 e g
160 PSD '
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fasr ®1 3@ ¥ qH oo goT 5
AT S Fg AT W fafaeT aea
W § ag A TEy T A< ¥ e
1 W R ar 7€ | g/ ag A ad-
o 5 frw ag ¥ g wmw
X & T § W % e gfar |
FTfed ST ST gFaT § | g I T
St FHY 9@ WX ArEarfaar & foE
AU 9T, AT SAAT |TI|TE 7 AFT
g AFGL Fgd g7 o g % Aarew
#d AT §F AT A7 AR 2 A
“wX wré Fgr W waew 912 & &
f& o5 &Y, agray = a1’ Ao
T Frel ¥ fama g2 ¥ WK 19
TE (TETE qgar HIX WU wy=T A ¥
THleT Weafugs s ag T d
T AR FT 9T FI@T wOAT § AW
At ag WA @ @ fr St 93 78 wa-
SATNE ST fw ™ F wwS
TF A aTH FT T S90S & 0
% I fawfad & oF A arw
ST AT | W fe%e H 9 & FEAS
T, Y 97 St F AL qerwrw weer
AT ¥ FO% A Fa9mEr 5 ogawr
TR ST U ¥ (99 mifwac
i frar & 1 99 aTe WeeT AEw
AR 919 91E WX FEl 6 gR g awa-
mia fif9d | 49 999 sgr qAE, ®
Fr¢ gfew wwax 7Y § & § wrg A
HEHIA qHgals, ¥ A9 g0 Fiig
At WY gfere &1 e @waT & fE
B9 WY &1 Fq0 THeaTd @ | HI9H
da St 7 wfad st wEr g, W
g TEHIHI@ Afwd WX a1 M
AT ads P A A AqEAE R
FLRE FT FQ FO@raY, § Fgar § 5
e fog fafessr & w3 & =% fwey
FIH F TR F1E ATSHT FaT 787 Fagey
Hoagam a5 fd g8 sz adi &
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frg feg 1 & Tgens ? X w9 #
qrEarL,  ggdraeTe, fEardr, SwOEr
BIFFT SETEd WX FT FIW HAAT 3/
uE # yfeqsn &, sng &7 9w & @aa
8 W H € 1, A e e
T g ? W & 3w Ay § fadsw s
& f&a w1 aoTT FT @ 91 [ A
R ST § T ATST BRI HA
F O T & faafes § wo
g fafaee< ¥ o9 G %1 "7 fa=m
& aY wrar g f wFer ag arsar wee
T FT ®A IW A HoET FEd &
fod o & 1 "I ST FeEW
0T 3 99 @ &, W oSl @ @Y
8 FIR ag St aTd anad 7 fEaa-
AT 9% WY 2 WX 99 @Y g SN
el gw Ao ST weEd
FEA I | §T | a1 faw9-
T frfamer SidsEI f1 9T & )
TART 98 "Aaa"a 7 gHe dfogwn fF
ardiia fag & &9 ® #1E w=ay
v 7€l &1 IO T T=AY TS THA
2 fFr stv.oaer wax far arfed, qo-
faarT w1t gar faan =fed sa% &4
Fr= § >fF sars faa & faad =gy
ST FTSAT AATAT AT E A TAAT Ay
a9Tar & fr seq T w7 fEmr
THTH T FT | AT TS 6 fa v faan
ar gfaa & |wTIEY Soear g 1 Sear
ey # g FY X AEN F aver v
& TS WX AT ST | F-
AN A AT FOAALT FE T ?
T waaw § v weAeEe peeEr
ag g fomw gfew fam arde fircen<
F ¥ WA GET THIAT AADEASAGA
aar fr oA gfew afags ¥ aie
gfas & freard s aerag 2 fs
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WL 1 T&ETO wHaT  faaa o
W T I AHRIAT A9 F faq g
FH  FT  AECT TS, WA wITAS
¥ FE 3 AT aF WA gwHEAT
FATAT W\ AT w1 gew fewaed
uferiam w3 at gz oy are &
grft I8 gwaIwT I FO, A fay
FT T ATSAT FT FTE WA F S TN T AT
I afT gEFaT I FE A TR
fodt & wm § @ F:1€ =\
FLAT & AT IS af IHA Tg dERITEA
&t =ifed & Al Y S99/ H=r
ar agl o s 9« gg @ifaq & ow
fF Sasr @TED A O w6 g g
AT AT fFar T a7 99 w65
=T qfa o F< wfge #2 F §O a4
F @ wNAT 7 oA fFar | § war
g ¥ ag it sren s d w4
2RY, 28E, LRV AT ¢&= THW FAT SN
g T THEl 4 "iIEr gy g
gz FT g F@ @ faar E
TF TN ST T gwad F UL
siffe g X &, gfee e =i
F9T ®wdT AR gfEw wwe< faen
e F frewmd G987 FT a@®war g |
gdga aEeT d31 © Wi S9F arT
Fagr fogaa Far @ 3T ag w=r %
g TWHA TH TG FT IHQA | FGIF
g TMT FrEAEYH HIHE g |
ag e § v a8 =1 wmisw< <@
¢ g wfv=e & ggr 99 Tl AKX
% faems faemma $30 &K 9% 9%
HHIAT FAATHT | AEREI AN deT
AT @ WX SEd A1 o qar @A
2 g we faarf I Tl & Bar €
WX W9 gTAE ¥ FEr v g S_9ra
qar g % ag oF @9 "wa §, g
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A AIT WT IW T AT FT THS
g, a8 1 a9 FrMeed wTeE g 1
78 W = g fr ge-sEdwT & A
FELH FTH FIOT ® WX qg (@aq
ST 1, SfPT FY AL fwar o g
F\fE% Tg T TS ATH 7 T
2 | 3fFT mF g AR 4 fr oaw
AT FEAAGT [H 7 TG FX & gFA
T gfsw F ot # = o a@r WA
FAFITST WTHE F WY FA wT AT
¥ &1 T faafe® § F sowr maAw
aat awers: fe @ 2e3o F AY I
Yot # F@ == faar 1 s AL I
AFHIAT FNAT AT T1 AT WHEH A
T/E A | T T Fy F oA gw waq
@ & st W WIOE A€ "I,
T 37T A AT AT E | Sw any
Fo garz fefgae afawde 4, 47 a=a
W wedT siFT wafasz gaea & war
% s "9 ar 9w 9T & A
T 7 I F FEAT H7 AT &,
g A FIHEGT WHE &, qH 9T
gfea #Y fodlid aT 3w a8 591 g,
g A gfew & foe o $% AT
fFn a1, 1 gw sfemge gt siga
ITFT ¥ Srd gwr wgfega ST
A 99 X gEreR & I faer 9
f& @ wedy a3t w98 A gEw
Hrer T EY AT ITHY gHTAT ¢ frdfer
geft, #F Fu fr forg gerE
e WOAHRT ATYH AT R gmA S@y
g1 fF g@ma & fazshr w9 =
qET T T JAFY [HIAT FATAY AR
FFT 7 oF TG g v 5 QY @
T AT B & 1 T ag § "y
TAMS fF T 28R F AT IO Yo¥
FY GFIAT IA1TT T HIT WG A1H?
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g fr a9 s 5 forar a7 ? A9 TR
r quTs 9 ¥ fad gfew T WA
B IGAL FT qATHT ST ;W A ST
g S ¥y FWE 4% 9 w@ ar
& Targ 1 forw gaT AR I & G
& wg ¥ faew mar “ama’ g9F FEr
o7& dfe gw & e w4 ¥ AR
g 9T Hgl HIT YL o¥ FATL FHIL T9MAT
T L AT g@T fF wo¥ F gferE W
AT FA FT wieqre feea 2,
qg @ AT FTAILA WIHA q1, IED
qE T 30 H foc ¥ FHo NHIE @A
#F AT H AT FUL LHEAT Fw@AT

TE-FTE AT TG WA (LMo w2N ):
g o W9 G 3o F AT FL WRE |

=it aTTo ¥ro fmr : TE THF THIA
N w2 2 fF waTwal #§ $9 F T
g, 9 2 ¥ DFL /T AF WT & @I
g, g8 § WIS JaAT W@ 9T 1 TW
gow W fomT & fF ¢

“apny person who either orally or
in writing or in any other manner
disseminates or attempts to dissemi-
nate, or in anywise abets the dissemi-
nation of,—

(a) any seditious matter, that is to
say, any matter the publica-
tion of which is punishable
under section 124-A of the
Indian Penal Code, or

(b) any matter the publication of
which is punishable under sec-
tion 153-A of the Indian Penal
Code shall be required to show
cause why he should not be
ordered to execute bond with
or without sureties for his good
behaviour not exceeding one

year.”

gq 3™ # ag & 5w ¥ sren
SEEr gafaPeT Iv-w o S
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[=fr =TT o fam)

foc H TET B Twdl & | WA Far
& sa = ag o gafadas faar
g @ oA a1 1€ qafasdaa T fear
2 a8 & < fFw e s gwast I=n
WE A Y 93 Afed quy w
CHEC I

153-A. “Whoever by words, either
spoken or written, or by signs or by
visible representations, or otherwise,
promotes or attempts to promote feel-
ings of enmity or hatred between diffe-
rent classes of the citizens of India shall

be punished with imprisonment which
may extend to two years or with fine

AT wEr F A Av A T A fwar
2 3 H{\ 9T qg WHSHT FqT =w=nar
a1 @ @ e w8 A Y g g
WL TF IS F1 q9AT 39F & | q@ H
& 3o T ATA  @ET W § FAhF Fo
Taie fefewe wfases 4, ag faax
A & =TF 1 A9 I Fa W AT faw
fear fF 7 =W wara a@ens 78 war
sfer o @ Tww F@ §, T Y
A A TEAAHE F AR ST wY
T Sried | 9§ @ww wyear
a1 % 51 FHY TS T g Y 79 Jrear
srerd 1 gfsoat ITar w3 @ &4,
® o AW @y A Y@ wwar | &
T TR A BT GHAT | gEfER
79 #woAT oW €Y 2 fF 3w frana =)
a9 Fgw fagr s 1 WX sEEr A
T F AT ST A9 TGP & ATICHT
# ez ¥ foF wreat FEE F ST
ar fafaas SEoR $18 anY o
ST S A1FE AT F OF FT A
A T | ¥}A™T @ R ag e
HASHEO Fgi ¥ e g§ ? T
FEATT qgT T HWAAT W GHAT F IoA

¥ g it &, S ag v f¥ faay
T & TR 9% gferE 91 Wi amei
T ol wifest w1 @@ R &
fad 52 aarara foe $T q#eH a=1d 9
R #t q@TT § W S99 9¢ gEed
AT &, FS IJUTNT A SN T aw
FW A A AW 9T gEwEET A
BT I 9T T a%E F TH FQ@ 4
FAIE ITHRT AT FAHAA FT QA FN
grar =1, SfFw wa a1 a@gr 97 fa=s
grma a1 W@ ¥ Wk wwiEd s
F1 I FAT ALY WA | G {55
FT ST BRI FT[F N 97 g (o
a1 fF g & gaEt ¥ 9T g7
sf| &= Tn—awr § g
g€ famr gom o fFw == awr
Y F EI-FT IHAZ & ¢

“Such person shall be bound,to
answer all questions relating to
such case put to him by such
officer...”

EST T A% & eecR & HAAA 4,
3ffd otc AT FTA ¥ HAWET T I
T& o9 WY ITT fEAT | WE T @w
TT ¥ AT R FwT gHIR TE S
F wxreral & afwr & X A 57 @
@ Y Y FRIE SR Aras @t
T AR g W R ogw av 93 weed
I S9, #A w9l dEr w5 w5
FFEl F AT F AEAH TG §, ST
§ I7 grgAT A SY 4% WHE ¥ Fg
@ & FaAr wgar g f® q@ W s
wgrid IF SHT W §F FH F 7
agEt grfas & W1 F srean g agi 9%
fraaw@ ¥ safgar dqhe=g & sy
& X f3 [wIH 9 sy &, & gwar
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g fr ag <fF a2 favre a@e & O
g 12 § & 759 @ & @i T
|1 fead A #Y sy @ wiw gfn
W FY wfavw w1 gaver faar snar @
HIX W@ 91 oo TIF AF & AET
Agarr faar smar 8, #Er 9< w9
I ATl K TEFT ao@T A gy S
& I fawa & w5 w7 g fv e
= AT $HWIE ¥4T 99 4G § | 9 a9

2 :

What is justice today? Justice
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e qare Bm & wEpT A feme 7 <
"MIAT  TOAL @AT ST g
T & 1 T griFe e & fF gwrdr
sfar 7=, "ETE wgar ¢ R s
Ff T ATHY, FHFAT FEATE (5 gAY
qiAl, qEAT  Fgar & £ gard
AT W SRR BT A FEar @
fF & gardr s AT w1 99 waET
TIAT BEAT HOT W Iq § | "I
giaT ag & % us waar eidw e daer
Zar 8 f afg s & farer o &7

is nothing but the influence of Advo-
cacy. And what is advocacy? Advo-
cacy is nothing but befooling the judge.

ST AT 3 99 %we ¥ faare wa
STHI, WA WS F I@AATH at ar

oS F [T #7109 ¢ famienr & s’
HEr  ARY feaeEl @ fw s w6
T 2 7@ fawd @ #1 oo Wi
9AT o, SwFr s &w mEr oW}
arga amwar ag g fF #1E w8y wiv
qEaAT 9 at ot F w1 a8 quar
f& ®1 w g1 ar A, qwy aar
g T@F% e Ow@az 97 @ge &9,
FEA X 988 FA 5 g wiedegua
aﬁiaff,w:{a?‘fsaﬁﬁgﬁﬁgm
g I ALK wEr FU, 9 wiE@)-
ZWT AT ®FEA 99T FAW aFf 9%
agg gy @ 5 afeez & waw ae
q ol e ar oy sl fean wiw
T FEgd € F W@ ¥ F weEerw
97 & gaifaw =€ fam w3
T &fe § 81X ag sfe me mize
ATA FHIT F 39 &7 § g7 agw 6
What does this word ‘cognizance® mean?
ST I SR §F w5 s
I AT ITWATT FT qaT & A 2
IE W0 o M # ®fawr 7 fosar
T & 5 Sre e T F s
o AT FE A e 1 g
gfram & o wicfefemr awT gwr 2

TRE AR qEeE 9 G @, a8 A
HT I TGH aF WA FL 9 WK
FET AT T BEAT FU A9 AL I
Haea 9T sfar F g S 9 )
fre s gwIE F ag g a2
WX FE I HAS ¥ TAAATH HL al
T H T FC L, 9 WA {EHT HET
2@ & W 1 WX W faar s
T 9% @z 747 HX qEeE 9T B
faar fe a2 =€ &Y g F1E F qie
FL

q et g & s Sta sy %W
P FA F FOET w7
g € Aar T & g9 ar Wiw #t
g TEA AT 93 fE gre e
¥ IR AR UF e o gEL T &
EIRES Y TR IR AOAIFITFE T
i bweT frd gu fefaaw ¥a @ o
FT AT F1fed A fedraw 5 9@ a0 e
¥ ST BEST [T IGHT AET FAHAT § AT
o< fedta & fewe T & v 9%
%S §T T IS FU TE A 3L CF
gTE F1E gE gri #1 ¥ fewmT sy arsw
Fa 97 sfom 3 & fod g s &
qTE WSET FTfEd | T FE w1 ST
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[=fr an1<o #ro firm]
sifady €/ 1 T AR Ew AT oI
HIAT R, TEY aY A9 fFe &Y s
A form #1780 AT, "I FTIERE
o wfeT 2T &, =€ w7 grEwR g
sfor i EaRaImT=r § 5 uw
FRTATR =0 TG F FIT AT AT aF HHITAT

Mr. Deputy-Speaker: The hon. Mem-
ber wanted only two minutes and I
have already given him two more
minutes.

=t Ao ¥ro famyr : #F wTEAT E
FwagamAgReaa ey
AFT AT IF § 0T HR 947 q418 514
A AT R wod W H I Erw
fafrex wifgr *t saoTT W@ §
foFa taveo & FEE T FHAT B ATT-
X gFATet, 3w 7 J8Y FogggaarET a8
< At AR T T W Ty
Ft wg7 fF ¥ o fogaa w71 e oy
g 0w a3 foag T s @
T T F o A 2 IF §, g7 W
Fov #fEEl w1 zEx smm fawmar
T I A d9 IR ¥ way fw
Fama a7 a== & =fed, awmr a2-
et & #gr fr gt g @ W =rfed
e feaa s s g€ 1 aww oifoame
He F A+ N = § e fegaa a9
& g1 T gfew & smfo sirwo v
FTTHLH gS SRl T W9 & foF 4
Fozaa #a¥ Y a= g1 1 w9w g=ar
g 5 ofew arsY 9 afimo frar s
STaT BTy 7 fomt & fw gfew arer
TAT AT & fregardr 7 T wwm)
wfed It faaa 37 &7 9 s
dfas ardw A e a= @roma
g e §w fafawex oifgs & s+
W TR | AT T _ve H faar
F OFA FT UF FTA IR fFar aar
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-

“An Act for the more effective

prevention of bribery ang corrup-
tion.”

fafreet wifga & war v e =y
Frrfasifas a= 7 faar s I W
THT 3 | foar & :

“(3) An offence punishable
under Section 161 or Section 165
of the Indian Penal Code shall be
deemed to be a congnizable offence
for the purpose of the Criminal
Procedure Code, 1898, notwithstand-

ing anything to the contrary con-
tained therein:™

“Provided that a police officer be-
low the rank of a Deputy Superin-
tendent of Police shall not investi-
gate any such offence without the
order of a magistrate of the first
class or make any arrest without a
warrant.”

T ATST AT 7 FORSTS arew &
foa foar & fr ofe arer T are
& e s oot § 1 ST arag fog
faar Sfe A fomr fegr s “d9 =1
s fagee aree” 9\ grew ¥ ag
FT 9 F10 o | e § 9 e
& forar e o< a1 foar § ok A
F71 formm & | 7wl w2y e W o
g wmarT &1 At § =g forae g
I W &Y, a5AET 99 @ & Sfe
qifearde & faode se@ & yarfaw
agh &7 2% e F o & smaT &)
gna fenmHY ae am o 9@ & ¥
FA A & €S Ig9 qarigar frar
W §E §F FPC qYAT T qIEA
@Y § A FET H=ST IAGT & 7w
fas s & qafes mswERT &
fvr wgt 9x fas @w &
Tafes & € wwwa & @ &0
T oagl BEF qud WA T
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FIE &l Gar, say I FT Feafre
Y & AT AT T FEA TS AT S
T g qifeare ¥ oA ¥ a1 3w
F AL 7T fra gy & < IH
FEa g f FYTdT o ST H anfesar-
He &7 & & ot § sy fomwe
@ § HIC SN Al B AT FEd & |
gaR g fafreet ame o @gT ww
gl & fr aga a=d awd a1 wifs
ag fafewr ifeamie & grew s s
T FATE | ATAZ T LY FTHFEA
g ¥R T ¥ AmEd oF {EEL 9T
qFIAT IOT | A ATST FTOIL &
e FAASTATLo Ao AT ITY
&1 37 F a<r feema & gnit 1 gafey
97 92 qFgaT wor | fAfrec afga d
371 fFdY 9% AHTLA T8 ATAST TEH 11T
F fou gfew & gag #X fmr | e
awﬂ:[ggvu!ﬁﬁrmrﬁgﬁl
afer ST &Y TE | TEY A1 T8I
feqraT (Y9 HI TTAHE 7 ITH SIS &
fou oF WTe afage # K€ TFL I
gg W G IRYLH AT TAT AW aF
g FH 9T | FE TV @I T q2T
Wil FAGImERE 1 sfem 134
T o Hro MTTo 3L TG, TaT AL FT
for wreHT AT § wer JeT @ 1 faEi
FW ¥ = &7 fF ag @t fafeer &
qWT T G A ¥ Gee 7 four §
fr gfea aedera st @) e aw
F aEFrET ST G P oEY ¥R H
TaRe arh (e ¥ dww gl &
T 9¢ F9 JomEr I | fregErdy
T Yo § g I §90T 99 ¥R H gL
AT 9% & A% | AT qg ¢ v
ars fafrel & 9 f8 =1 | § AR
fafreeT 94T a %1 & g7 §, gy
aTer AEY gAY 1 @9 SN 99 9IX § ar
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Y Y FwE S § Sfew s et ¥
T § | AegEmrg dfrT e I
FQ § | a7 e fF qafor a@zy
1 efeam ¥ a=ma fear mar & Sfew
wWE g fod Y vomsw g § 0
qifoaTie & AFaC FT HE @I TG 1
ML GH FIAT FieLregqudr § faz 137 av
fafreeT arga =& & W+ @ s
& TONEl 1 W FET A_A &
SfFT ag ST I 7A@ Y da @3
g1 QR TET WYE Aad w@r
Fr  qm qafew s@e #T W@
F@ & | gF oS dumaq w1 A
wfos a@z §, = Hglafaws aiF
&1 = qafes gde g, fefewe avw
1 AR gafow a@ec &, IR
SF IWGAfT a% ¥ qafes aFe @
#HIT g N Qo T&e To T THo o
A+ N A v AT A
Tl WM 78 | gwfeT WT gew A
5 &, AT 9T I Srew qRT 72
@A & ST g gafow a@d= T8 &)
T EAT FTE TWTFA ATST A8 S|

=it ey ey ;g Tafew

ot #ATTo Mo vy : T s <o
AR  IATA 9T FHaAT ST ar
Igim afesge aifgs & ama o
fFar & A0 &is f & six
grETed % & 1 wiwee { d@mNr
g fe gr @ afesges & gwoan
fafreT &1 gFmer a8 FX 9,
g ar TET fEwe e 7 ado
o TWe HIT HATEe To THo @9 TH
g aRfay gud | Avaw W sow W
T N § R AT & W T €
ar 9% 41 § ¥T AT I HOT
grEnIE AT | grERIE & S & a7g gy
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[=7r =T o o fy)
FEATAT | a9 ag #F TE fr e
FFGALH L Yo HIFgS AT AT IR
9t g adt gf & fafrec mfga
¥ sEm g fFwa ¥ TomT 9r ar
e Rl T §w are
¥ fromme fear @Y Svw SaR
w®Y O wifed 9T aw SO
| T o1 1 fafreecgrgs & fawnr
H IS E | 7 FEaT1 g fF I a=
wiford 1 7 gqoar g fF a9 58 fafre &
FRE F UgS GFAT &Y | i faw F
FaT T8 A IaRT I F /9T AT
TET GAT § | T4 T ¥ T AT FW
FEAT WU | IT F/ H e I J9g
ag 4t f& Fowar grisE Y ox sfewr
41 A TS ST I frae w7 Swx
uTE AR grEFIE F G I Ay A wav
fragaisEsfrsfond | srgow v
o g Wt o #r sfew 1 $F
MALFLHFA § | T 77 1€ F Frav
9z g€ o ST A FET FHIT QAT WA
dgnMafo @ g 1giw s &
ST 1 g #1E 7 g wfew aw g
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AT AR 2T wrge 7 47 B | IWT
T dgAarET foar g g w1
7 wer v /9 Yo & e IFEgEAT T Sy
FriaTi g€ ag tus (3) Famorr
TWfed gFeaT o 9w | s g
FE 7 agay &1 faav e st
HTHRY 4T T & | ATTFY T N7 1
STEAT BT § foa A arfgq ad
A S A et 7 awre e W
HITHFAT FT IAT Fowar 1 sfeT A1
feaer &< v @ & 1 o= ¥ @7
FewdarT & stra o sy swa warfas
IRTHT $T 30 w1fEd | AW AR aga
Y 7 FEAT ofF Sfeer Fedt e grew
T &Y @ § quled § e warg
Mr. Deputy—Spi:s.ker: The hon. Home
Minister will reply tomorrow. I under-
stand from the hon. Minister of Par-
liamentary Affairs that the House must
stand adjourned from now as a mark
of respect. So the House will now

stand adjourned to meet at 8-15 a.m.
tomorrow.

The House then adjourned till a
Quarter Past Eight of the Clock on
Saturday, the 8th May, 1954.



